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Factual report as sought by the Hon'ble National Green Tribunal, Central Zone,
Bhopal, order dated 21.01.2025, in Original Application No. 175t2024, Haider AIi Vs.
The Director/Chairman, Manglam BDL & Ors.

Project Name:Manglam City developed by IWs. Dhanshree Developers,on200 feet road,
Alwar Byepass, Village- Tulera, Tehsil & District: Alwar, Rajasthan.

Sr

No.

Information Details

1 Total build up area of

the project separately

with total area

As per the project details submitted by the project

proponent vide letter dated 1510212025 (Copy of reply is

enclosed and marked as Annexure- I):

- Total built-up area: NA (Township Project)

- Total area: 1.89 Hectare

(Conversion letter for township dated 25-ll-2013 by UIT

Alwar is enclosed and marked as Annexure- II)
2 Year of starting of the

project

2014

(UIT Alwar letter dated 0510212014 regarding approval of
layout plan, is enclosed and marked as Annexure-Ill)

a
J Year of the completion

ofthe project

2024

(UIT Alwar letter dated 0310612024 is enclosed and marked

as Annexure-IV)

4 Consent conditions 'township and ares development project 5 hectare and

more/dwelling units 50 and more', fall under the consent

mechanism. However, the total plot area of the residential

township project is 1.89 hectares, which does not fall under

the consent mechanism.

The project has obtained sewerage connection from

Municipal Corporation Alwar for treatment & disposal of
domestic sewage. (Copy of Municipal Corporation Alwar

letter dated 1510512024 is enclosed and marked as

Annexure - V)

5 Requirement of EC and

as whether EC has been

obtained from the

Requirement of EC - Not Applicable

The project is a plotted residential township with total plot

area of 1.89 ha.

,5
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competent authority As per the EIA Notificationffi
Clearance (EC) is required under Category g(b) for
projects with a plot area > 50 ha and/or a built_up area >

150,000 sq. m. Since this project does not exceed these

thresholds, it does not fall under the purview of EC

requirements.

6 NOC from the CGWA No objection certificate qNoc@
objection certificate of GGWA is enclosed and marked as

Annexure-VI)

-
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Strcxur. -T
qrGIq-{iFR

vserfrqTrdq
ri-dd{nu{, Tfrft-ors
shrirn$1e{qfufl-rr

+frqrFsdcrkd{ur
Govemment of lndia
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

Ffilm fto'r$ tg €rqrqft srTtUI rEr)

NO OBJECTION CERTIFICATE (NOC} FOR GROUND WATER ABSTRACTION

Fqkwn

Project Name:

Project Address:

Village:

District:

Pin Code:

Communication Address:

Address of CGWB Regional ffice :

1. NOC No.:

3. Application No.:

Shahpur

Alwar

CGWA/N OC/t N F/O R I G/2 024 I 21 040
21 4 I 1 987 1 tRJ/tN F/2024

Saline Water

m3/day m3/year

Block: Tijara

State: Rajasthan

2. Date of lssuence 1112912024 2:29:O2PM
4. Category: Over Exploited

(GWRE 2023)

6. NOCType: New

8. Vatid up to: 2gt}7l2}26

Dhanshree Developers

Khesra No. 2368, 23 69,237 0,237 O t g1 45, Tu laida, patwar Halka Sahpura, Alwa r

6th Floor, Apex Mall, Lalkothi, Tonk Road, Jaipur, Sanganer, Jaipur, Rajasthan -
302015

CentralGround Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

5. Project Status: Existing Project

7. Valid from: 3010712024

9. Ground Water Abstraction Permitted:

Fresh Water Dewatering

m3/day m3/year

Total

m3/day m3/year

19.20 7008.00

m3/day

19.20

m3/year

7008.00

10. Details of ground water abstraction iDewatering structures

Totat Existing No.:1 Totat proposed No.:1

Abstraction structure* 'X T' tI 
T T MPu 'y Tt ',ry T T T'

'OW- Dug Well: DCB-Dug-cum6ore Well: S/V-6ore Well: TW-Tube wen: MP-fvtine pltMpu-Mlne pumps

35213.00

0.00

Monitoring Mechanism

Manual DWLR** DWLR With Telemetry

100
(Gompliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

11. Ground Water Abstraction/Restoration Charges paid (Rs.):

12. Environment Compensation (if appticabte) paid (Rs.):

13. Number of Piezometers(observation wells) to be No. of piezometers
constructed/ monitored & Monitoring mechanism.

'*DWLR - Digital Water Level Recorder

Iul1' EilTflRErdg,qI;IfrAfu,tr{fufr - l100rl / lvll, JamnagrrHouse,MansinghRoed,NewDethi-llt[ll
Phone: (011) 23383561 tr'ex: 23382051,233ffij43

Wcbsite: cgrra-noc.gov.in

ffi
SAVE WATER - SAVE LIFE

Annexure - VI
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. Vslidlty otthls t{OC rhdl be 3uqectto comdtnc. of O|. tulloulng condltlonr:

Xandaloiy csdluons:

instdHim stnl be communi:atod to lh€ CGIVA wihin 30 dalrs ol grant of No Otiection C€rtifcalo.

2) ProponenG shal mandatorily get water flor meter ca$brated from an authorized agency once in e year-

CGWA thrilgh reb Podel. Detailed guidelinea for constudion of pi€Zil€ters ar€ giva in AnnerureJt of the guide6s.

lhe u€b portal.

5) ln ffi oI minlng prirts, addltonal kay w€lls shal be ostauish8d in fltatim wtth lho Regimal CxrBctor, CGWB fd gmnd watBr bvel monforing tour (4) tms a y€r (Januar, May. Algustild Nryember) in core s rel as hrfief zon6 of lhe mine.

6) ln case of mining pmi:cl Ute fim shafl suhnil wattr quality report of mine discfiarge/ soepage from Govt approvedi f,lABL accredit€d lab.

7) The irm shall report cornpliance of tlle NOC cdditbr:s onlins in the lrebsite (rvnw.cg$,a-noc.gov.in) within one yeartrom lhe date of issue ot this NOC.

CGWA. AI sucfi indusldes shdl be required io reduce their ground tvater us€ by at lest20% ovs tte neld three yeas through appropriate means.

of Envircnment (Protection) Acl, 1 986.

shrdure/dischaEs of efilu€nts or any scfi mattor as applicabh.

Goneral comiltlone:

f2) ThcFioFdltr*5h€fl€6€ftp.iorpstlllFiiolteomCqeAbraayircrcs€hquarhftdgno(x$rretaretsIcton{.oo.tt|gnthetper.rd$dinNOCfr6pec6cF€riod).

13) Propon€nts shalt instdl mf top €in wats han/esting in th6 prtrtilG e per th€ existing fuilding bye la\rc in ths pmrnis€.

.h6Mpon.

stored ild put to beneficial us€ by the fim

16) Yvterevs fasible, requirement d ffittr for grenbelt (hdinlhlre) shall be met tom recyded / treated ffiste tvater.

I 7) wrrcvtr lhe Noc is for abstEction of sline tyater id the existing wels (s) 
_b 

/are yi3lding frEsh wats, the w shdl be sealed and ni nlbew€l(s) tapping sline water Bne shall bemsrudod within 3 tlmths of th€ issanca of Noc . Tho lirm shal also onqrrB iaf6 oispdsat ot iatine resirlue, if arry.

18) Une)(p*{ed variations in inf,ff of ground watgr inio lhe mine pit, if 8ny, shall b€ Bported to th€ coom€d Rogiorlel Orectd, c€nral cround wats Board.

'tg) lncaseofviolationofanyNoccondltioas,tlreapplicanlsha!belauetopaythepenaltesaspetSection16ofGuide|lnes.

20) ThisNOcdoesnotaholvelheproponentsoftheiroblgalion/roquiEmenttoobteinotherstatutoryandadministativ€derancesfromappropfiateauthoriti€s.

merits and take docisims independently ol tr€ NOC.

22) lnBseofchang€ofMeBhip,newowofthsindGtrywilhevgtoaPphrfdimrpoBlionofnoBsrychang€sinth€Nooti€ctimC€rtifiEtewithd@rnterproofwithin60daysoftaking
ow possessim of the prefiftes.

23) This Noc is being issued wilhout any prEjudi€ to lh€ dirgdiom of ths llon'Ho NcT/court ordffi in cass Glated to gmnd water d any other rdatod matt6rB.

waterahsbaclionc+Ergedgroundwat€riEstorationcirarges,shaiconlinuetoregularlymainbinanifidd;cfiarga"r,"au'.*.------'

25) lndrt*sri**rrHGrybfgur.d{rdtpdfrim€a.T_nr*E.shlgaisfhlsas.oya.Chemi6uP*Ehamlul.Codracsi.rqphaaffba{lirstrcardo${ritssic.{aopsrcpc€
lis{) need to undertako necessary well head proteclion measuros to ensuro 

-prwen-t'on 
of grcuno witer poflution as per Annexr-li c fti grio"rino.

mlaninalim d surfa@ wai€r.

29) The Noc issuad is slditimal sutied to fte mditims mtimod in the Public notiB dated 27.01.202, feitng whidt pffaltyiEc/@ncethtiq of Noc shalt be imposed as the €s my bo.3o) ThisNdcisrsu'd$.dd*ltotre;arrnced;,pertApprrlidemmiupeG^Ci0t"ooli"6l';i.'

PP and @ncemed driling agency s'halljdnlly be held responsible and penal scticin as pe. eGrrt GorJ.rnent rules shall be taken]

(l{m+ompltancc of ltt condltlon! ntonflon€d sbova It llkely to rrrutt in th, cancel,auon ot t{OC and logrl acton agdlnrt tho propon.nL)

16/1 1 , EilIrfilI{ Elgg, CHffE +6, {{ frffi - t100ll / lE/lt, Jamnagor Ilouse, Musingh Road, New Dethi_t t00l l
Phone: (011) 233E3561 Frx: 23382051, 235ffi713

Website: cgwa-noc.gov.in

ffi
SAVE WATER - S,A.VE LIF'E 11



CBNTRAL GROUND WATER AUTHORITY
Department of Water Resources, River Development and Ganga Rejuvenation

Minisfiry of Jal Shakti, Gofi. of India

Receipt
(AspertheMoJSguidelinesdated24.0e.2020ir"frlJ;.jilffifflendmenrsdated2e.0e.2a23 videsoNo.ls0e(E))

Application No,: 2141198711RJ/INF/2024

Name of Firm: DHANSHREE DEVELOPERS

AppType Category: Residential apaftment

ApBlication Type: lnfrastruclure

PAN/GSTIN No. of Firm/lndividual: AAFCM4862Q /

Date of lssuence: 1 1 12912024
2:29:O2PM

1. Application Processing Fee

2. Ground Water Abstraction charges

43. Ground Water Restoration charges

4' Environmental Compensation Charges (ECRGW) (Date From to ) Days-

5. Penalty for non-Compliance of NOC conditions
Condition to be mentioned

6. Adjustment Charges

7. Rebate

8. Charges for conection/modffication in the existing issued No Objection Certificate

S.No. Description Rate

(i) Change in User lD Rs. 5000

(i!) Change in firm Name Rs. 5000

(lil) Extension of No Oblectlon Certlflcate Rs. 5000

(iv) lssuance of duplicate No Objection Certificate Rs. 5000

(v) lssuance of corrigendum to No Objection Certificate Rs. 5000

(vi) Any other items/conection etc.

10000.00

0

35213.00

100000.00

This is an system generated invoice, hence, does not require ink signed.

Term and conditions:

i. All disputes are subject to Delhi Jurisdiction.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

1U11, qFI;frREfSg,CFTfil-Ft5.T€ffi - lllX)ll / lE/ll, JemnagerEouse,MrnsinghRord,NewDelhi-lttXlll
Phone: (011) 233E3561 Fex: 23382051, 233867 43

Website: cgrva-noc.gov.in

ffi
SAVE WATER. SAVE LIFE

De-sqripfion
-l

I

12



Factual report as sought by the Hon'ble National Green Tribunal, Central Zone,

Bhopal, order dated 21.01,2025, in Original Application No. 17512024, Haider Ali Vs.

The Director/Chairman, Manglam BDL & Ors.

Project Name: Manglam Residency developed by M/s. Shree Tirupati Developers, located

near Itarana Circle,200 feet road, Alwar Byepass, Village- Samola, Tehsil & District: Alwar,
Raj asthan.

Sr

No.

Information Details

1 Total build up area of

the project separately

with total area

As per the project details submitted by the project

proponent vide letter dated 15102/2025 (Copy of reply is

enclosed and marked as Annexure- I):

- Total built-up areaz 27248.23

- Total area: 1.05 Hectare

(Conversion letter dated 04-04-2013 by UIT Alwar is

enclosed and marked as Annexure- II)

2 Year of starting of the

project

2017

(Rajasthan Real Estate Regulatory Authority regishation

certificate dated 2311012017 is enclosed and marked as

Annexure-III)

J Year of the completion

of the project

2021

(Completion Certificate dated l8ll0/2021 is enclosed and

marked as Annexure- IY)

4 Consent conditions The project has applied for consent to establish and consent

to operate, which are under consideration with state board.

(Copy of CTE application dated 23/11/2024 and CTO

applications dated 22/0212025 arp enclosed as Annexure-

v)

5 Requirement of EC and

a-s whether EC has been

obtained from the

competent authority

The project is a group housing development with a total

area of 1.05 hectares and a buillup arca of 27 ,248.23

square meters. As per the EIA Notification 2006, the

project is required to obtain Environmental Clearance'

An application for Environmental Clearance was submitted

on 2110912024 and is under consideration with SEIAA

13



Rajasthan. (A copy of the application is enclosed and

marked as Annexure-Yl)

6 NOC from the CGWA No Objection Certificate (NOC) of CGWA is valid. (No

Objection Certificate of CGWA is enclosed and marked as

Annexure-VII)

14
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Pradeep Kapaar
fiegistrar

7$^n ^^xrr€.-E

B*i*rth*n B*a* trtat* Reguiatory Atrth*t'i[y
Nagar Niyoian Bhawan" Spp. Birta Mandri.
L L"l{. M*rg, JaiBur-302*04
Tel: 0141.2569430
Webs! te : htt p :,J,/rera- r*ti asth a rr. i t-''

f rnait: regiltrsr@ tera-raiastir*n.irr

ul€rSupport@ re ra*ra.1asthan. i rr

OF PROJETTREG ISTRATIOil CEBTITTCATT

This r*niJicate of regist;'atiorl is herehy gra*trd undar Eertion 5 of ttrie R*a! Er,taie

iRegulatron and Sevelopme*ti Act. 2S1$ Io tne f,rliowing pr<.rirct:-

1. Frajecl regictratior nuruber: EiJlPl.?8}ilPS

2. Dptails of Srcjectr ElAf*GlIM RE{|EH{C! ot f,lregrs No.,3l$r, *$#;-yilBr.s:$arno!a. .Tehsi!

& Dett. Slv,ar'301001 lfi ai asthsni

3. Details uf promoter:

$aroe of the firrr/srcietylcompany/csmpetent authcrity rU{s"-,*{tlSI .IlnuPAIl
qffil$rE$F,having its re,Eistered oflice 3t es fbqf, *pgr.td*lt i*lhqt4i..,Tg.nL-Eg,pd

Jelr*tl*O*F.I,L{.teiasthrpni

4. Thir regiltr*tion is granted rubjecttathe followtng conditi$ns, nanrely:-

(iI Ths pr*mote!'shall enter into an agreernefit for s*le with th* *l{otta+s as providaci

i*Form.6:

tiil The promcter slall execr** and,rryiitrr r cenveyanre #ed in fav*qu *f ihe

attott+* fnr the gpartm€nt. Simultane*usly he shall a[ss exe(rrte and rf;Fister the

(+flyeyance deed for the undivided proportionate title in the cornmon areas to

t*re axgciation of the allstte*$ or tha $ofiiFrt*nt authrriiy, ar tftp case rnay b*. as

per sectioli t7 of the P,eal fsrate (llegulauon afld Developmenti Act. 2016;

(ili! The promoter thalf d*posit $evqn1? percent of the amau*t5 realised by rhe

proffirtsr ;6 3 sep;r*te accsultt t€ be *taintained in a schedute bank tc csver thr
q*st *f coaslruc.llgn and the {arwJ eost to he us*cl on}y for that purpns€ a5 per

subclau:e (Si cf cleurc {l} of ;ub'secticn i2} cl sec:ion q cf lrtr: Il*ai [st;:e

{R4ulation and Devehpmentl Act, 201 6;

{iviThe registration shall be valid uBto 31,:ilt.3gE {Estimated Finished Date} unless

sxtendsd by the *eal{sfat* Regufatory Autharity in aceordance with seeti{ln 6 sf

the fteai Frtate iRegularron and tlevelapnrent! Act, 2016 read rsirf: rutu .i 'r;f ihc

*ria*lran R*al f*tate {fteg*intisrt and tre el*pma*t} Bule5, ?$17;

.1?

For SHREE TIRUPATI IIEW'LOPERS/

af/
Authorized SignatorY

if/

Annexure - III  
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{v} The pr*mot€r shail cor*ply rxith the.prpvisiefis of tb€ Art and the ruleg and
regulations madc thereunder:

tvil The promoter shall not contravene the provisians of any ethr:r taw for the time
bbing irr forse in th* ares where the ful+c.t ir being develo6erl.

5. !f th* abow n*dtioil*d co*ditirns arq not fulfilled hy the prsntot*r, the Authsriry r::ay

Hke ne.cessary action againlt the promotdr including revoking the registratioa granted

herein,

6. The t"ogin ici and paslwortl for the purpese as provided uoder qlause {a}of sub-section il}
or ruh-rtttion {Z} uf section 5 of the fteal Ertate {Regulat-ron a*d Oev*lopa,}ent! Act. JS16.

as the ca$a may be, is encl**ed herewfth.

Tirrs bears approval of Chairman, Rajasthan Real Estete Segulatory Autiority tRERAI.

RER&. stA:.

.S,

for SHRr 
tr 1'1' 

h//),
Authorrzed'slgnatory

Date: *,

20



A*"^)-LLlru-lN-

VJ ARCHITECTS
Sfriofi 3*+10, Jaaanar {ri4a:, Ja'*ur "3C;S}1

. t +91.1t11{6530&1 F: +9't-l,ti-?653653

;,8 tllsdiile&rfi*iuh.#alitffi{ediitd.{ofi .l{'. mur'rrjaah,l*lrom

Appflcrnt Hrrnc: $/s t$rac llruPati Dale@crs

Pracx ifir5*ar grld Deu&Per Bd

Blrcctor Eanta! B Agntt'YE I

$o trft.ll$rttdl;trrd

Atcn$.Gtil.wt Fcghffieu m'r lilR.yerr*Jet*C^'iom'1!ru

g|f,Hxt3 ta|tnr i tdrrte: *HAtlGlJ\ll nE$UEilCrr IHrsnA ls' ' 31d358 ArwAn' AI

vill. 5AI*orA, Tdr-' ALtlvAF" ffi. - AtwAB wlTN RtFLltbl€L ro
RE$DBmm $itr$ PATrt uEm 3A olcF ifrilBrEnt'tA$l

rwlsYolt!{rul63

An {Sq.mtl:
10500"t8 s(LI*i.

Flonning

tlctsils Csnrnents

1

!:ecreeqYld _"

1L5S.33eq.nt

n rl$Eoil6iro

106S.33*4mL

557.33 sq'mt
Tdrlt*dArea

Lcss: Surrendered

Net Area ol Scherne

557.33 sq.mt.

9943.00 sq.mt' 9943.00 sq.mt.

z

3

tupsr.g$srd AYdaSeoaSttt

15.00m 15"0&m

6-10fl14tr

$*tE fi

8.00 m

iOOm S.'l0m

8.00m 8.10m

Grout$Gowrage

A3I8{s0prlld 1o156 on Sitc

26.08% 26 087o

-I-lA- -l'tA-

,t

Bascncnttf amrunrD -J*A- !

--**&- i{t} f,EmP (Sloparlitfft)

-|Lq.*(ii) StAtrc6se

-+!AF- -NA-

tllt)

ac.C _}{A,- --l.lAr-

:9.
SdE fi

-NA,* -l{&-
-ll+-- -+lA'-
-"t{A- --l.lA*

-{{A*
^nY gtffit Ag Pot sFprwd A\raisilt ofl Site

t Hotllr e rrgrrp -* ' ' Y'
"o

IIEVELOPERS ifr&

detign I

Scanned wilh CamScanner

I

I
I
I

I
t
i
t
i
!

0€,6r9ttl

i
I{

k

For SHFEE TIRUPATI

SignatorY

Annexure - IV   
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Fmiedi*r*&*laan+es #'e

(coYsrdederds) $$-$.S?eq"mt

Adti€rer,F'A.ft'

S595? *q.mi"

s-S'

i :..11 .:::.: ,, ;..,.,j r..:..

Scanfied witft C.amSc*nner

For SHREE TIRUP,IN SEYELOPERS

AJ'/
Authorizod $ignatorY

*ld orrts6pefil*slyt${#
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t0 i CeUneU:*rFua$S6riFlr*)

,-t

i $tWtt{OC frrc+dr€O

tuvirorynent Cleararpe (rt reqdr€d)

Irlrsgf $st3r recyclinE
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,t

{
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I*1**
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I
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ir vr[ SAidstA, rd,":ilil;ol; ;yi- ilfr' *rie*rx{E ro ncsrori{T'At srxcu
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i

H*nre*h Chandrs Sharrna
Fiarric.*rar"

FORM-T

€$?|ftfATs roB Elnrryslqlqor HEGlsrtATlo|l oF PRo$cr

J"hts rcrtificiitr ill'exrension of registrati*ln is l*r.;L:;, grarrred urxjer s*criitit i:

*.ri' rhe Real Estale {Regulation and l}eveiopuient) .'\ct, J{ii{:, li,t ii;u

fbllorving projcct:

M SNC.I,AM. E SS10E[CY at $hpur*_"1{p,,, J l& 3!fi., l:j us se-Sa rxtltle

Teh,FiI *" qb{t...g[Iar-301'0t}I {saiasf.han). regisrered r,vith tlrq Authority

vid* prqjeet registr"ation gsfiiScate bearing No. RAJ{f'#0iltJliS o}' 11$^

; regisr,urcd ulilru ,$II&EE, -rlilUrATI; DEYELSfpn$ hatins its

principal pluce i:f husiness trt $11 fhor, tprl r,'Hutl,,l,*lkgtlri, Tjlnk I*:*d,

J.Airl*r#0m!5 lBqi4qtlfa,ni T"his extensiari ot' rcsistration is graiireii

srrb.ieci to the i'bllorvirrg canditions, na$rely:-

1i) 
-lhe pro:lloter shall execute anrJ registcr I r'()rivc!'ilr"tce ijecd in i'i:r,tiiir'

of tlie allottee ol'the associaritrn of the aiiottecs,tr rtr* r.r* n,*r,ir*"

of the apilrtlilent or tire cornnlon il'eas ss pcu $ecriim I ?:
,..

(iil'I'he pronroter shali 'Jeposit seveilty llrrrceiit *i'Lire auioulti: r*iliis*rl

by him in a separarc aecgu,rt to be maintai*i,el irr a sche,Jriie 
'i::lnk 

ic,

cov*l' the cost of sonstructio* and the ]ar::tl i-'qrst tc b* us*d *ni3' t*r'

that purp*se as per sul-'-clause (D) *f ei*irse {i} of suli-s*cricin i'i}*l'
section -l;

iiiilThe registratitrn is extended by a p*rii:ii trf L{} l{g+,ths lS.Davr

. c*mm*ncing frr:rn 91.91.?g3g and enriin,-l r,,'itir l8.t0.2{l2q ar:tl -clr:rii

he relici urrtrl lE,i0.?0?0 unlcss firr-ther,.:..:r*rrcieri by ri-le li,:aj [:sirrie

Fors}tREfnRuPrn-ffi"1:',no.,,,i*accotdanceivirJ:sec1irrtr{>il.l.theRea}.[siiiie

Strtrl-atiotl. 
intd De$e.lopntent) Act, ?llt; iurtl n'ith ri.rl,r I *l' tlir

Au$rorized Sagnrtory

Saiasthan Real frstate
fi- ---I-r^--. e.-&L* -3&-"tfegulatrrry ,tulrl(Jr r ly,
f & 33Ftsof. RSIC fuildieg Udyog thavafi,liiak ]'4arg
*-Sthelne, Jaipur-3dt?006

Webs*e : i'rltp:llrera raja*lharr g*-* ir:

Tel : S141-t3S5778
Email : RERA@RPJASIi{AN.{}0V.li'i

rogistra.r. rera@rajasthan.gorr.tn. 
.

"E
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Rajasthan Real Estate (Regutration and Development) Rules, 2*17

iiv) The proinoter shal1 ccmpiy rvith the pi'iivisions *l'thc Act aari the

*:le s ard regulations tnade thereuuderl

lnethepl.ar.isioasr:|ariyotl.rerlarvlar(v) fhe p.rornoter shall not Qantr+ve

the time being in lbrce irr. the area :r'h*re 1I1* proiect "is 
being

de,':eloFred;

(+i) If the above rnentiotted conditiorrs are not fulfilled b! tite prr-rtncter'

the Autharity m8l take ficc€ssirry actioti agdinsr dle pl'on^loter'

inclurliug revoking the registration granted herein, as peI the Ast and

rhe rules and regulations rnaclt thefsunder' ,41

lor ,;)r-/ u

r..uiii.rrrg-cij {i{r'ic';:' oi'thc 0.r,, @

Date : 10101i2A7A

Piace : JaiPtlr, Rajastl:an

Far SHREE TIRUPATI tIi'. iLC;TR}Al
Author'l ': Sl; 'ltorY

**3t1ilj*v'i*'1'!n':',:r'';:i'";

ilir:ji rtr .t :i-l :i,: l-. ' :1-;" :"

\srt
l-,lse al

{tltr*,,=HJ
\.r \"
\ *\.- -/ +
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,#
cts

niil'*n rltBA

Project Name

Location

Registration no.

F-a^-^-.t dl,Eguly

Promoter Name

PrEmoter Address

Reason for Extension

Raiasthan Real Estata. Rogu latory Authority, Ja i pu r
2nd & 3rd Floor, R$lC Wing, Udyog Bhawan,

T:r-r- l r^-- n o^L^-^ t^:-,.- trr.r^nE
I lluK rulalg, \/-DUllelllE, .rdlpul-Jv4uuJ

Phone No, : 0 1 41 -2851 gO0 Website : http://rera.raiasthan. gov. in

FOR#[.F
[see rule 7(4)]

CERTIFICATE FOR EXTENSION OF REGISTRATION OF PROJECT

This oertificate of exteneion of registration is hereby granted under section 6 of the Real Estate
{Regulation and Development} Act, 2016 (hereinafter called 'the Act'), to the following proiect:

MANGLAM RESIDENCY

Khasra No. 314, 358 , Village- SAMOLA, SAIIOLA ,

A,lwar - 30100{ (Raiasthan}

RAJ/Pj20171278

Group Hotlsing *"* '+'s

+*x;qiiJSCE* iT"*'fr*frlT **itfls w-

ATI DEVELOPERS

6TH FLOOR, AEEI(,E|I{|I.L, TONK ROAD, LALKOTH| ,

JAIPUR$lHffirn'JeiFur (Rajasthan) - 30201 5

Force Majeure

This extension of registration is granted subject to the following conditions, narnely:*

1. The promoter shall execute and register a conveyance deed in favour of the allottee or the
association of the allottees, as the case may be, of the apartment or the common areas a$ per
section 17 at the Act;

2. The promoter shall deposit seventy percent of the amounts reqlized by hlrn in a separate
account to be maintained in a schedule bank to cover the cost of construction and the land
cost to be used only for that purpose as per sub - clause(D) of clause(l) of sub - section(2) of
section 4 of the Act

3. The registration is extended by a period af 72 Months commencing fr_om 19-10-2020 and
slrall ba valid upto ffi-19-2021 unless further extended by the Real Estate Regutatory Authority
in accordance with section 6 of the Act read with rule 7 of the Rajasthan Real
Estate(Regulation and Development) Ruies, 2A17 or in accordance with section 6 read with
section 7,8 and 37 at the Act.

4. If the validity of approved building plans has expired or expires before the extended date of
validity of registration of the project, the promoter shall obtain from the competent autho_rity the
requidite exiension of validity bt dpproved building plans and submit a copy thereof !o lhe
Auihority latest within 6 months from the date of issue of this certificate, failing which.this
certificate of extension of registration of the project shall stand withdrawn and you shall be
liable for the ccnseguences dnder the provisions of the Act and the rules & regulations made
thereunder;

5. The promoter shail comply with the provisions of the Act and thc rules & regulations made
Signature Not Verified

For SHREE TIRUPAB 0H,EttrEfiS

AV
Authorired Signstory

n;^;+alh, e:^h,rJrurrcllr)r olvr r!

Sharma
la hanrlravl tur tvr g

rsT
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ihereunder;

6. The promoter shall not contravene the provisions of any other law for the time being in force

in the area where the project is being developed;

7. The extension of registration of the project (except when it is granteg ql-qt"Yl9-911"1:9
,ri"ur"i shall not afiecU damage tne rightd and interests of the allottee(s) under the
;;;L";;hii;;;;t. Nor wilt it exo"nerate thi promoter from his obligations to the allottee(s)

;ru;;'ih;'nJrf 
-ftiute 

(Resulation and Development) Act,2016 and iules & regulations made

tnJr*uiiOo:li;fuG;di, OG-IJthis extension.,. any'damages€r losses are suffered by.anv

iiriiti-iiGj, ;;y rightr ;"d inierests-of any allotttiels.) ar-e affected or any di.spute arises'
nromoter of the or8i"Jt inilr uJroieiv iespcinsible and liable to compensate for the same and

6;;i"r"inJ"oi!p-,1tJ 
"no 

iri"rl ,r*-o'u" iilole for all the legal and financial conseqqgnces, gf

;;6y6 fianoing 5r"r nJposieision vis-i-vis what is previously agreed with the allottee(s)'

g. lf the above mentioned conditions are not fulfilled by the plomoter,.the Authority may take

nli"i"aw action agii"Jt thJ promoter, including revoiation'of the registration, as per the Act

and the rules and regulations made thereunder'

For SHREE Ie{nrn oEtG[op€ng

A,L-
*naortccsienstry

Signature Not Verified

Disitally si gnfir(f,nr).rurn Chand ra
Sharma ,/
Designation : Regiltrar
Date: 2020.10.08 17:02:21 IST
Reason: ApprovedJ
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21102J2025,14124 aboutblank

Bai.5th.n 5t t Pollstico CcDtrcl Bo.rd

FORM I
REFEs

-:- Application for Consent to Establish under
section 21 of the

\Z Air (Prevention and control of Pollution) Act,
1981

Print Date: 2/2U2O25

From:- Dale:23/LL/2O24

SHREE TIRUPATI
DEVELOPERS 5TH FLOOR,
APEX MALL, LALKOTHI,
TONAK ROAD, ]AIPUR N/A

To, Unit ID: 138852
Regional OfficerD-Block,
Ambedkar Nagar. Alvvar-
3oloolPhone: 0144- Application ID: 386672

2372996
Application Type: CTE AIR/WATER - Fresh

Disposing Authority: Head Office [HBC]

fl.rLnorurr -E

Address: 4. Institutional Area, Jhalana Doongari, Jaipur-
302 004

Sir,

I/We hereby apply for obtaining

in Form No. I under section 21 of the Air (Prevention and Control of Pollution)
1981 (No. 14 of 1981) for establishing an industrial plant/ operation/ process/ activity

plant owned by SHREE TIRUPATI DEVELOPERS (Name of Director/ proprietor/ partner

Part I: General Information

A. Details of Industry/ Activity/ Service/ Operation/ Process;-

a. Name of Industry/ Activity/ Service/ Operation/
Process

SHREE TIRUPATI DEVELOPERS

b, Name and Designation of the Applicant MMBABU AGARWAL AUTHORISED
SIGNATORY

Correspondence Address 6TH FLOOR, APEX MALL, LALKOTHI,
rONAK ROAD,

Villaoe/ Area ]AIPUR
Street/ Locality/ City ]AIPUR
fehsil
District
Din Code 302015
IeleDhone No. (includinq sTD code) 0-
N4obile No. 9928008030
E-Mail Address sDoonia @ ma no la m qrou D, com
Fax No.

d. Site Address Manglam Residency
KHASRA NO 314, 358

Plot No./ Khasra No. KHASRA NO 314, 358
Villaoe/ Area SAMOLA
Street/ Locality/ City SAMOLA
fehsil Alwar
District Alwar
tate aiasthan

Pin Code 301001
feleDhone No. (includinq STD code) 0-

about:blank 1t4

Annexure - V   
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Mobile No. 9928008030
Fax No. 0-
Enrail Addrtss ispoonia@manqlamqroup,tom
Plot Area/ Mininq Lease Area 9933 Sq. Meter
Land classification
[a) Industrial or No
[b) commercial, or No
c) Aqriculture, or No
d) Residential, or Yes
e) Other than above No

q. Whether covered under Aravalli Notification No
Whether requiring authorization under the rules
dealing with Hazardous Waste notified under
Environment (Protection) Act, 1986 and quantity of
Jsed/ wastc oi! is > 5 KL

No

Whether covered under EIA Notification, 2006 No
Gross Built up Area 0

K. Consent is applied for

(Entire Industry/ Aqtivity/ Service/ Operation/ Process
cr Part thereof- please sDecify)

Fresh

Category of Industry/ Activity/ Service/ Operation/
Process

Orange

m Scale of Industry/ Ac.ivity/ Service/ Operation/
Process

MEDIUM

n. Status of Application/ Activity/ Service/ Operation/
Process

Operational

0. Total Capital Investment (without depreciation) in
Industry/ Activity/ Service/ Operation/ Process (as
per Project Report/ CA Certificate) for which consent
is applied (Rs. in lacs)

3975

p. j1!e of Commissioning t5/04/2025
q- Iotal number of employees (including contractual

workers) in the indusiry/ Activii')i/ Sei-vicel Operation/
Process (maximum)

5

Iotal number of residents in the colony; if any

within the premises of the establishment

N/A

Installed Capacity of the Industry/ Activity/ Service/ Operationl ?rocess
N/A
No. of workinq days in a year 365
\o. of shifts per day 3
Electric connection number and name SHREE TIRUPATI DEVELOPERS

21102J2O25,1A:24 aboutblank

Part II: Information related to Industry/ Activity/ Service/ Operation/ process

(a) Raw Material Details:

B. Surrounding Detaib:-

S. No. which of the followins features exist within I km of the site
1. Human Settlement (Villaqe/ City/ Town)
2. Water body N/A
3. tndus!!iql area (Specify)
4. Any major industry (Specify)

(b) Product/ By Producv Service/Activity details

Product or By Product or
Service

7248.2, SQ. METER

about:blank 214

(c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day)

i- - ^^ IBUILT UP

29



2110212025, 18:24 aboul:blank

(d) Water Consumption Details (Kilo liter per Day)

Cnrrraa nf llf=tcr Rnilar /

Other

Part III: Information related to Effluent Generation, Treatment and Disposal

(a) Effluent Generation & Disposal Details

Type of

Domestic)

Quantity
of

Effluent

Recycled
in the Disposed/

tl
Activity (KLD)

(b) Mode Of Treatment and disposal

Mode of Disposal

Mode Of
Conduit

Type(Sewage Treatment Unit Operations & Capacity of the
Treatment Plant) i Process installed Treatment

Part IV: Information related to Air Pollution and Contro! Systems

(a) Air Emission Details

A- Process Stacks

i*-*T -- -T-stack-l
i I stack i rrsgrrt I

S. No. attached i from i Details of Air Pollution
to i ground Control Measures

process I levet (in
meter

Probable, monitoring facility
pollutants (Yes/ No/ Not

required)

irzsr+si.o;" D'G' i+.so iElgtfyji,^lDEauArE i

I I I l) rALr\ ntrl\rnrr 
I

/-\ 7,,-^ ^r +-^-+-^-! -,.^r^- i-^+-ll^f
\L,/ r IPE Ur Lr CqLrr'lcrrL JySLE|rr lrrJtqilEu

B- Flue gases stacks

NA ApptGbt". - -
_J

G- Fugitivc cmiseion

,Not Applicable...

D- Details of D. G. Sets

Rating i

(rryA/ r

Status of
Acoustic

Height of
Siack (ln
meter)

Stack (in 
i

meter) Above

Height of i;i6atru-ctu.e f"aiiffi;- I

for staEk emisslon
morritoring (Yesl lto/

Part V: Information related to Solid Waste:

iNot Applicable...

Kw) enclosure Above roof Ground Level Not required
O-'1Q A L25

(KVA) tE5 1tr 4.5

Paft VI: Information related to Gonsent Fee Deposition

DD
Amount

about:blank 3t4

iprimary,. secondary, |ZEO
-,-*-,-Fs:[ery^]rsatue$^ .* -.1 - -

jru
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21n?J2O25,1A:24

1' I/ We, hereby declare that the information furnished above is correct to the best my/ our knowledge

2- !,'/We, hereby submit that in.case_of change, eithe!- of the point of cha!.acte!-!st!c of discha!.ge or the quantiry of
discharge or its quality, a fresh application for consent shall be made and until such consent G granted no chahge
shall be made.

3. I/we, understand the State Board and its official authorized in this behalf by the state Board can make
necessary changes/ modification in the data provided by me/ us while deciding the ipplication on the basis of theinformation provided by mel us.

Date: -
Place

llote:

I' consent application must be accompanied with the fees as speciRed in the notifications issued by the stateGovernment time to time.

Il'..consent fee shall be paid through Bank Draft payable in favour of the Member secretary Rajasthan statePollution control Board or through. Ecs or through e-Mitra/ csc or Bank challan or any other f#ititv as per oiJeiiissued by the State Bgard time !o time,

III' Documents as per check list as specified by the State Board shall be submitted along with the application.
IV' All documents including consent application form submitted to the state Board shall be signed/ attested by theproprietor/ authorized signatory along with seal.

Sig natu re
Name
Designation
Seal

aboutblank

12:0oAM

lzl zvz.+, Lvvvvv

about:blank

ionline
ieayment i

iAwg00741 l5lRajasthanl
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O3lO3l2O25, 11 :57 aboiJt:blank

Rajasthan State Pollution Control Board

FORM I
Application for Consent to Operate under

section 21 of the

Air (Prevention and Control of Pollution) Act,
1981

Print Date: 3/3/2025

Oate: 22102/2025

R SPC iJ

ff=\t7,

From: -

SHREE TIRUPATI
DEVELOPERS 6TH FLOOR,
APEX MALL, LALKOTHI,
TONAK ROAD, ]AIPUR N/A

10,
Member Secretary4,
Institutional Area, lhalana
Doongari, Jaipur-302
004Phone: 0l4l-27 16840

Sir,

I/we hereby apply for obtaining

Unit ID: 138852

Application ID: 393950

Application Type: CTO AIR - Fresh

Disposing Authority: Head Office [HBC]

Address: 4, Institutional Area, lhalana Doongari, Jaipur-
302 004

in Form No. I under
1981 (No. 14 of 1981) for Consent to OPerate
PATI DEVELOPERS (NAME Of D ECTOT

(Prevention and Control of Pollution)
any industrial , plant owned by SHREE

Part I: General Information

A. Details of Industry/ Activity/ Servlce/ Operation/ Process:-

TIRUPATI DEVELOPERSof inOustry/ Activity/ Service/ Operation/

AGARWAL AUTHORISEDand Designation of the APPlicant

APEX MALL, LALKOTHI,

NO 314, 358

aboutblank
32



03D312025,11:57 about:blank

a) Industrial or

covered under Aravalli Notification
requiring authorization under the rules

with Hazardous Waste notified under
t (Protection) Act, 1986 and quantity of

wa6t€ oil is > 5 KL
covered under EIA Notification, 2QQE

Enti re I nd ustryl Activityl Serwlcel Operati on7

of Industry/ Activity/ Service/ Operation/

of App I ication/ Activity/ Service/ Operation/

number of employees (including contractual

) in the IndustrY/ Activity/ Service/

nstalled Capacity of the

Area/ Mining Lease Area

e) Other than above

of Industry/ Activity/ Service/ Operation/

Project Report/ CA Certificate) for which consent

number of residents in the colony; if any

Sq. Meter

s,
t{o. ilame

B. Surrounding Details:-

Quantity/ CapacitY
With Unit

or By Product
Seruice

Storage

isrzroiiilfrP irzroe.r, se. ,t =* ioo''''v l"'ot'' I

(c) Electric Energy/Water Requirement (Kilo watvKilo liter per Day)

part II: Information related to Industry/ Activity/ Service/ Operation/ Process

(a) Raw Material Details:

(b) Product/ By Product/ Service/Activity details

Not Applicable...

about:blank

(d) Wate:'Censunnption Det=ils (K-ilo !ite:' per Da'i)

I

214

:ax No. )-
:mail Address sooonia@manolamorouo.com

-and classification
\o

l) Commercial, or !o
c) Aoriculture. or r,lO

d1 Residential. or /es
tlo
/A

'1.

!/A
3ross Built uo Area \I/A

=resh

Orange

n vIEDIUM

)perational

). 7.84

t.
)ate of Commissioning

\/A
\/A

roeration/ Process

N/A
\,1o. of workino davs in a Year 155

u. \o. of shifts oer dav
ilectric connection number and nqme HREE TIRUPATI DEVELOPERS

33



03t03t2025, ',|1:57 about:blank

it'iilApplicabl*

Part III: Information related to Effluent Generation, Treatment and Disposat

(a) Effluent Generation & Disposal Details

(b) Mode Of Treatrnent and disposal

rl\/A I

.4.

(c) Type of treatment system installed

Part IV: Information related to Air Pollution and Control Systems

(a) Air Emission Details

A- Process Stacks

G- Fugitive emiccion

| - ---i--- ---i- stack-l----.-_-I----*T _-- 
Ii istack i;;thil i ltnfrastructurall, i -;::I:- i '.:::- in-+-it- af Air rDattrrltar i o.ahrhle i-:-nit:rinc f=ci!iF-''

f-i I i4cgus1lq i

irszsetio.c. set i+,so iENcLoSURE,ADEQUATE i

]----- i- - i isrAcK HEIGHT, i

B- Flue gases stacks

D- Details of D. 6. Sets

for stack emlsslon i

monitoring (Yes/ No/

Part V: Infsrmation related to Solid Waste:

lrt^r a ^^li-^1..1^rriv! ^vvlrvs9l9...

-t
J

t.l/ vtle, hereL,1, declarethat the infarnnation furnished abo.-,e is cot'rec to the best nr .'1'7 our knowledge

2.|/we, hereby submit that in case of change, either of the.point of characteristic of discharge or the quantity of

discharge or its quality, a fresh application f;r consent shall be made and until such consent is granted no change

shall be made.

3. I/We, understand the State Board and its official authorized in this behalf by the State Board can make

necessan/ .hange:!.'aairiiation in the data ploviaedbv qe! 
'-ts uthile l2qiling the aPpllcatlon on the basis of the

information Provided bY me/ us.

about:blank

Part VI: Information related to Consent Fee Deposition

314

,Not Apolicable...

DD Date mode StatusNo.i

34



O3lO3l2O25,11:57 aboutblank

Date:- Signature
Place Name

Designation
Seai

llote:

I. Consent application must be accompanied with the fees as specified in the notifications issued by the State
Govemment tima to time.

li. aonsenr fee shaii be pai<i rirrough 6ank Dran payabie in favour of the i'iember Secretary, R.ajaslhan State
pollution Control Board or through EaS or through e-Mitra/ CSC or Bank Challan or any other facility as per orders

issued by the State Board time to time.

IIL Documents as per check list as specified by the state Board shall be submitted along with the aPPlication.

IV. All documents including consent application form submitted to the State Board shall be signed/ attested by the

propnetor/ authorized signatory along with seal.

aboutblank
35



O3|OA2O25, 11 :56

From:-

SHREE TIRUPATI
DEVELOPERS 6TH FLOOR,
APEX MALL, LALKOTHI,
TONAK ROAD, JAIPUR N/A

To,

Member Secretary4,
Institutional Area, Jhalana
Doongari, Jaipur-302

A04Phone: Ot4t-27 16840

Sir,

I/We hereby apply for obtaining

aboutblank

Rajasthan State Pollution Control Board

FORM XIII
Application for Consent to operate under sedion 25/26

of the

water (Prevention and Control of Pollution) Act, 1974

Print Date: 31312025

Datei 22/02/2025

R SPC !l

i-tAE\t7l

unit ID: 138852

Application ID: 393949

Application Type: CTo WATER - Fresh

Dlsposing Authority: Head Office [HBC]

Address: No

Part I: General Informationn

A. Details of Industry/ Activity/ Service/ oPeration/ Process:-

in Form XIII, under section 25/ 26 ol tne water (rreverrrr(''Ir dlru r!-(,ltrLrur ur

) nct, fSZ+ (No. 6 of 1974) for Consent to OPerate for bringing. into us-e- or to

nu"io ,!u any newT altered outlet or for discharge of sewage/ trade effluent or to

""" i. Jitih"lgu tewaqe/ trade effluent or discharge of sewage/ trade effluent on
;i.".ir"i o*nta uy sfrier TIRUPATI DEVELoPERS (Name of Director/ proprietor/

ffir (Prevention and control

rrnuplrr DEVELOPERS;f IdstryT AAivity/ Service/ operation,/

Designation of the

rt-oo& npex MALL, LALKOTHI,

about:blank
36



03/03i2025, 11i56 about:blank

covered under Aravalli
requiring authorization under the rules

with Hazardous Waste notified under
(Protection) Act, 1986 and quantity of

re Industry/ Activity/ Service/ Operation/ Process

/ Adivitv/ Service/ ODeration/

6? fnOustryl Activity/ Service/ Operation/

of Inaustry/ ectirity/ Service/ Operation/

EIp'tat trwestment (without depreciation) in
;try/ Activity/ Service/ OPeration/ Process (as

Project Reporl;/ CA Certiflcate) for which consent

) in the Industry/ Activity/ Service/

A
iurnoer or resioents in the colony; iF any

. r.ti wur kir rq liov" i,, a

B, Surrounding Details:-

part II: Information related to Industry/ Activity/ service/ operation/ Pfocess

@m/River/Pond/

(a) Raw Material Details:

(b) ProducV Bv Producv Servlce/Activltv detalls

or By Product
service

about:blank
2t4

rt Applicable.. .

Capacity
Unit)

37



03/03/2025, 11:56 about:blank

27248.2, SQ, METER

(c) Eiectric Energy/Water Requirement (Kilo Watt/Kllo itter per uay,;

iNot Applicabie...

(d) Water Consumption Details (Kilo liter per Day)

part III: Information related to Effluent Generation, Treatment and Disposal

(a) Effluent Generation & Disposal Details

Quantity
of

Effluent
in the Disposed/

A:liW i (KLD) 
I

Itlode +f Dieposal

iplantation/Horticulture/Flushi ng/Floori
iCleaning etc. 

----* - 
I

I Mod-e

iHeylg_-oy-"_!IP_ * _

Part IV: Information related to Air Pollution and Control Systems

(a) Air Emission Details

A- Process Stacks

iN"r A""li.rhil-._ I

(b) Mode Of Treatment and disPosal

(c) Type of treatment system installed

B- Flue gases stacks

G- FugitiYc rmiseion

D- Details of D' G. Sets

Part V: Information related to Solid Waste:

Paft VI: Information related to Gonsent Fee Deposition

ill!.-^
l r roo r r rrulr, rcu ro=ti rooo. oo lfffr.rur,
irll"JtvJv

DD
i Number

l\,rl llll lg

lPayment
i(av

about:blank

r--]
DD DAtC

rSasth

Water io

I oomestic)

i0

iiiul Ar.rpiisairie... '

31438



03/03/2025, 11:56 aboutblank

1. I/ We, hereby declare that the information furnished above is correct to the best myl our knowledge

2. I/We, hereby submit that in case of change, either of the point of characteristic of discharge or the quantity of
6iscna'9e u' ias qiiaiiaY; a aaesn APPIIlclLlUll lul Lull5Elr( srrdll ue rrr.ruc :luLrr LUrrsErrt rs 9rclrrlEu rle Lrr€rrrgc

shall be made.

3. I/We. understand the State Board and its official authorized in this behalf by the State Board can make
necessary changes/ modification in the data provided by me/ us while deciding the application on the basis of the
information provided by mel us.

Date:- Signatllre
Place Name

Designation
Seal

,{otei

I. ccnsent application nnust be a.co!'npenied rrith the fses 3s specifleC in the nctifl. tions issued b'; the Stste

Government time to time.

Il. consent fee shall be paid through Bank Draft payable in favour of the Member secretary, Rajasthan state
pollution Control Board or tf'rorgh-iCS;. tirrougir e-MitraT CSC or Bank Challan or any other facility as per orders

issued by the State Board time to Ume,

lII. Documents as percheck list as speclfied t'y the State Boa!'d sha!! be subFlltted along with the aPPli'ation'

-.IV. All documents including consent application form submitted to the state Board shall be signed/ attested by the

proprietor/ authorized signatory along with seal'

t",*EISilt@

abosi.biank
39



Project Detoils

l. Dotoils ot Proloct

I.l. Nome o, the Proj€ct

I.2. Proi€ctPropo6ol For

common ApPlicotion rorm

1.3, Proioct lD (singlelYindow Number)

t.4. Description of Proiect

2. Detoils o{ the Compony/orgonizotion/user Agency moking oPplicotion

2.1. legot stotus of ths compony/orgonizotion/Ussr lgency

2.2. Nome ol the Componyf Orgonirotion/User ogency

Rogistered oddrsss

2.3. Addtsit

2,4. Stote

2.5. District

1. rin.od"

2,7. E-mdil oddrsss

2.8, Mobils number

Mor€lorfl Redd€{tcy

New

sY,tl20fr3sl2a24

Propos€d project is o residantbl proi€ct

Trust/NGolPortnetshiP

Shree tirupoti d6v€lopers

6th FloorApex rnoll tol Kothi Tonk Rood Joipur

RAJASTHAN

JAIPUR

302015

himwlshu902499€!gmoil.com

9024991309

3. Detoils of the person moking opPlicotlon

3-1. Nome

3-2. De$lgnotlon

corresPondsnco oddre3s

3.3. Addrass

Rom Bobu Agorwcd

Authorized Signototy

6th Floor Ap€x rnoll Lol l(othi Tonk Rood JoiPur

3.4. Stoto

3,5. Distdct

3.8. Pln code

3.7. E-molloddress

n- uobil"numb.,

Project Locotion

4. Loco{dr ot tho ProJsct or Acdvity

4.t, UPIood lruL

4.2 Whtther tho pqectlocttvlty tolllng ln the stote/uT shorlng

intomotionol bordars

RAJASTHA}.I

JAIruR

302015

himonshu9024g9€Dgmoil.com

9024S91309

monglom Polysonkml

NO

Non - Lineor

Pbtrsurvoy/Khosro No.

5. ShoP€ ot the Proiect

Locotion Dstoilr

Toposhcet No
sub Dlstrlctstote/ur

RAJASTI-IAN Alwor
G43ElO

Remorks

NIA

FoT SHREE TIRUPATI DEVELOPERS

8. rond R€qulr€Gor$ (ln Ho) d s|9 Ptolect or octtulty

villoge

Authorized Signatory

{\**t*-TAnnexure - VI  
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5.1. Notureof Lond involvod

6:. Non-Forest Lond IAI

6.3. Forest tond Jal

6.4, TotoltondIA+BJ

ProFctActMty Co6t

6. proi€dlAcdvltycost

8.1, Totol co$t o, the pfojec{ ot curcnt Frlcs lord (tn ronrs)

7. Employ?aont llksty to bBgenerot€d

7.1. During constructlon phose
tlerrnsnent emplotmenl

0.994i1

0

0.s943

3976

Amount in Words : Thr€o Thousond r{lns Hundred Seventy Sh Lglh(r) Only

t00

1095

r09500

t500

tn000

7.t.t. l*o. of permonent emptoyment (No.s) [A]

7.1.2. Perkrd of ernptoyment (Ho. of Ooys) [s]
7.1.3. No.of mon-ooys [x!-[e].[a]

Imp(rr:ry €filFiq,.nBtt

7.1.s. rotat Ix] +{vl

7.2. During operotionol phose

,9f rr(; lrii er il,orrt€r:i

7.2,1. No. of permonent emptoyrnent (No.s) [ll
7.2.2. period of emptoyment (lto. of doys) [e]

7.2.3. No. of mon-Ooys [x]=[nJ.[e]

le*1Fljafl r! *rll)i$,,f 1)/j{,i

7.2.4. Tempororyf controctuot employrnent (No. of uon doys) [v]
7.2.5. Totot IxJ +[v]

7-1.4. T€mporory / Controctuot emptoyment (Ho. ot uon doys) [vJ

Directiontssued Diroction
Yeor By Detoits

20t7

t0

365

3650

1200

4850

NO

Not opplicoble os ths projact or odivity is site specific

NO

NO

YES

oirection
copy

N/A

Others

L whether Rehobilitotion ond Resetuament (R&R) invotved?

9. wheth€r projector6o lnvolves ahlftlng ol
wotercourse/roodlroil/Tronsmlsslon line/woter pipelino. stc, required?

IO. Whether ony oltamofiva site(s) exomlned or port thereo, for the non_
slte-speclllc compon€nt?

ll' wheth'r thero is ony Govsrnment order or poricy/ court order rerevont
or rastricting to tho site?

12. Wheth€r thsr€ is ony litigotion pendlng ogoinst th6 projact ond/or lond
ln whlch the proiectis proposed to be sst up?

13. whethsr tho proFosql lnvolvBs vh)ftcfion ot
AcrlRub/Regulouon/ilotlficotion of ccntrot/stcfie covornment?

rypa of
Act violotion

EIA Notiticotion 1994 /
2005 NA

sunlmory 
Report

Construction hos been completed ond Droiect is
in operotion t'l/a

For SHREE TIRUPAT| DEVELOPERS
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Applicotion for ToR (cotegory l, Bl, ond 82 Violotion)/ec (cotegory 82) - Form I

Busic lnformotlon

l. cotegory oI ths Proioct/Acdvity

l.l. whether multiple itetns (components) os per the notificotion involved

in th€ proposoP

ll.l. ttem No. os per schedule to EIA Notiticqtion.2005

2. wheth€r goirct/octivity otkocts tho Genarol Conditbn specitied in tha

Schedule of EIA Notiticotion?

3. whe$er locoted proximity to Protected A'€o Notifred Under the l,l,ild tlfe

(erotection) AcL 1972?

lL whether locoted proximity to critic{lly PoEuted qreo qs identifk}d by fie
CPGB lrorn time to tlme?

5. Whether locoted proxlmity to tlotified Eco-sensitive oreo notilied under

Enyironmentol (protection) Act 1986?

A
'whetherlocotedprolimitytolnter-stoteBoundqriesondlnternotbnol

Boundories?

?.WhBttrerlocotedproximitytoseYefelypollutedoreososidentifiBdbY
the crcB trom time to time?

8. Cotegory ol the Proiect os per EIA Notificotbn,2006

8.1. Whether Poposol is required to be opproised ot Centrot level?

g. wh€ther Propcol hos lnterlink€d I Interdopendent proj€cts or

octiviti€s?

9.I. Reosontharoof

lO. whother ony Forest Lond involved in *16 proloct or port thereof

n Whether NBw' recommsndotion is required?

Project Detsils

12. Detollso(CTE

trLl. Whethgr consent undor Alr & Woter Act hor been obtoinod trom

sPcB / urrcc?

l2l.l. Reoson therEol

13. whotf|6r the proJect/ocdvity locoted ln Notilled lndustrlol Ara?

t4. wh€thsr tho proisct/octlvlty locoted ln cRz or 6Rz oreo?

tS,l,llhetherth"pror*tp,oposedtob€locotcdlnlorrltorlolu'oters(Off-
shore)

t6. Whether prolect/ocNfty ofrroc$ fid-ipeclflc condldon spocmsd ln

the Sclredule d EIA Notlllcouon?

U. whethor prolect/ocdvity locoted in the Eco-s€nsltlve zone

tt is on indePendent Proiect

No

NO

NO

As pel qpplicoble rules of RSPCB the opplicotion is to to opplied ofter

obtoining EC

NO

NO

NO

s(o) euiuing / consEuction

27248"23

NO

NO

No

No

No

No

BI

Residentiol building(s)

sqmtr

No

NO

FOT SHREE TIRUPATI DEVELOPERS

4^I
Authorized SignatorY
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notiried/proposed to be notiti€d under Environment (protection) lct, tSgO No

Product Detoils

Ig. Detoils of Products & By-products

Nome gf Product Product / By product Quontity I Ccpocity Unit Mode ol Tronsport f Tronsmission Remqrks

Gross Built up oreo product 27248.23

19, Whsther ony othor Envhdrmentol Sensitlvo oreo €xist3 yylthln l0 Krn
trom the projectloc$vity boundory?

19.1. Areos protocted undar lnt€rnouonol conventions, notlonql o, locol
legiahton for thak ecologlcol, bndscope, culturol or other reloted volue

Nome

Tomb of Foteh Jor€

lg.e Areos u/hich ore importont or sensitivo tor ecologlcol roosotrs-
Wetlonds, vrutercourses or other wot€r bodb& coostol zone. biospheres,
mountoins, forests

Nome

Joisofirond toke

10.3. Areos usod by protocteq lmpofiont or sensitlva specles of floro or
founo lor breedlng, nestlngi rorqglng, rostlng ovorwlnterlng. migrotlon

Nome

xishonpur RF

19.d. lnlonC, coostol, morlne or underground wot€rs

19.5. Routos or tocillses usod by th6 puulc for occsss to rocreouon or
othef tourist pilgrim oreos

Nome

NH-248A

19.6. Dsfercalnstollotbns

IS.7. D€nsely populoted or bullt-up oreo

Nome

Alwor City

19.8. Areos occupiad by sensltfue rrlon-mod€ lond uses

Nome

Roj Rishi coflogo

I9.9. Aroos contolnlng lmportont hlgh guoltty or scorcs resourcas

19.10. Areos suscepublo to noturol ho:ords whlch corrld couse the proiect
to pres€nt envlronmentol problems slmllar efrocts

20. Stotus ot collection ot boseline doto

21. Number of Monitoring locstions for

21.1. Metgorology (Nos.)

21.2. Ambient Air euolity (r.ros.)

2'1.3. Surfoc€ woter euollty (Nos.)

21.4. Ground woter euolity (Nos.)

Sq.m. none

Yes

Shortost distoncs {rom tho proj€ct boundory in Krn

J

Yes

Shorts$t distonc€ lrom the project boundory in Krn

5.47

Yes

Shortest distonce frorn the project boundory in Km

2.37

NO

Yes

Short€st distonce rrom the project boundory in Km

o.a2

NO

Y6s

Shortest distonce trom the project boundory in Km

8"8

Yes

Shortest distonce from th6 project boundory in Km

t.Y

NO

No

To be collected

Remork6

To{vords NNW

Ramorks

towurds SW

Remorks

Towords sw

Remorks

towordsW

Remorks

Towords w

Remorks

ToE/ords NW

2l.5.

21.6.

21,7.

?JL

Hoise tevet (Nos.)

soil Quolity (Nos.)

Briet summory on th€ proposed boseline collection

0

I
I

I

0

I

t

FET SHREE TIRUPATI DEVELOPERS

4,V
Authorized Signatory
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23. Mop showlng tho monltoring locotions googl€ mop showing monitoring locotions"pdf

Consultont Detoils

21. whether QC|/NA8ET Accreditad EIA consultont engoged? Yes

2t.1. Accredltotlon No. / orgonirotlon ld oRcooloco

2l.z Nome of the Ela consultont orgonizotion Mocrocosm Environmentol sotuuons

8-95, Dr *ojendro Prosod Nogor, Bodorwos, Gopolpuro, Joipur. Rojosthon-
21.3. Addrsss 302019

21.4. Mobil€ No. 8955713235

21.5, E-moilld mocrocosmenviro6Ugmoil'com

21.6. cotegory ot Accreditotion (Eligibl€ for Cotegory A / Eligible tor 
a

cotegory B)

21.7. Sector(s) ot Accredltotion 1,31,34'37'38'39'21'29

21,8. volidityotAccreditotion \lA{2027

FOT SHREE TIRUPATI DEVELOPERS

,04f,
Authorizett6i!-natorY
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Applicotion for ToR (cotegory A, Bl, ond 82 Viototion)lrC (Cotegory 82) _ Form I

Project Detoils

l. fntroduction o, project or Actlvity

l.t. Ne6d Sor the pro,ect or octlvlty ond lts imporEnce to tho
country/reglon

l.Z D6mord - Supply Gop ond Domosilc ond oxport ryroItet., it ony

a sociollnfiostructure

Reodlly ovollobla

Proposod to bo devolop€d

3. Connectlvity to th6 projoct or octtvlty

3.1. Noorest roilwoy etotlon ond its dlstonce (ln xm)

32. Neorast Airport ond its dlstonce (ln fm)

3.3. Neorsat Tof,,I/Clty/Otetrtct treod quorter ond its distoncs (in Km)

4. Soll closslflcltion

5, Dlstonea trom the HFL o, tho river ln m,lf ony

:...:
G. Bsnorltsoltheproject

6.t. Soclol beneflB ot prorectoroctMty

8.2. FlnEnclol benotlts o, proiect or octlvtty

7. Proj€ctl Activity Constructlon Stotus

7.t. Dote of Stort

7-2. tikely dote of completion

Construction Detoils

e Use o, resourc€s for construction or operotion ol tha project

2.1. Wheth€r requlrsment of woter lnvolved in tho prorect?

Detolls of Woter r€qulremont durlng Constructlon stog€

It is residentiolproject which is providing housing focitity

N/A

All requisite in infrostructure like roods. aducotionol institutes, heolthcor€
tocility, r€ligious ploces, connectivity to n€orby ploces is ovotoblg

None

Alwor Roilwoy Stotion

Joiprr lnternotionol Airport

Ahfr/or city

Sondy loorn

ru/a

tt hos provided housing focility ond employmant

Empklyment hos b€€n generoted

Completed

06/06120t7

t8l01l2022

21.

2,2.

2.7

1121

1l

Qmntity ln XtD euonttty ln (tO wlrh
Sourca Present Expontion

Tonker 74.65 ;

Tonkor I 0

D6toils of Wotor r6quir€m€nt during Operotionol stoge

Quontity in KID euontity in KLD with
Present Exponsion

Method of woter
wlthdrowol

Tonker

Tonker

Dlstsnce lrom source

in 
mB

5000

5000

Distonce trom source Modo of
in mtr Tronsport

Detollsof Permhsbn

For construction
ctctivltles

for construction
worksls

Detoils of
Permlsslon

Modeot
Tronsport

Tonksrs

Tonkefs

Msthod of woter
wlihdrowolSourc€

Recycled

eround
Woter

0

0

Others

Tube w6ll

2.2. Other inrormotion, it ony

O ptpolins

o Pipeline

For SHREE TIRUPAT| DEVELOPERS

euto,i.'At#orv

203

237

NiA

2.3. Whether reouirsment of Minerols ondlor tuels involved in the Droiect? yes

Yes
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2.3. Whethsr requlrement of Minerols ond/or tuels involved in the Proisct?

Detolls thereot

Nome ol Minerols /
Fuel

H9D

2,4" other lntormotlon, lf ony

2.5. constr@don mot€rlol

Constructlon moteriol

Steel

cement

Aggregotes

Quon$ty:n Mr

r552

10240

32454

Sourco

neorest morket

neorest morket

Neorest morket

Tlmbor

Electric Powor:

Quontity Por onnum ln
MT

3226

sourco

Neorest
morket

Modeol
tronsPort

Rood

Distoncotrom 3ourc€ ln
xm

t0

Detolts ot llnkoge / suPPtY

ogreement

Dlstoncslrom sourcc ln Km

l0

l0

l0

N/A

Yes

NO

NO

Modso, tronsPort

Rood

Rood

Roqd

2,6.

2.1.

1. wn.tt 
"r 

ony other noturol rssources f other row moteriots roquired? No

2.9. whethet ony use of subttcnces or moteriols' which ar€ hozordous (os

; ";; 
;;ies) io r,u-on t 

"otth 
or the onvironment (lloro, rouno, ond

woter suPPlles) required?

2.1o. whether ony resource effic'roncy / optimizotion / recycling ond rsuse

envlsoged ln the ProJect?

2^10.1. D,atoils

Yes

Rause ond recycling will ba done upto moximum po$ible ext€nt

Physicot chonges

g. constructrorl op€rotlo. or decommissloning of the prorect lnvolvrng octronq whrch w*l cquse physicol chonges in the loe6tit)':

3.t, wh€thor ony pornqnent or temporory chonge in lond use' lond cov€r No

or topogrophy due to proiect actlvlty?

/-12. Whather ony cboronce of existing vegetotion due to ptoi€ct ocuvity?

33. whether ony loss ol notive species or genetic divarsi$

3.4.whethoronydamolit'onworksinvolvedlnProjectoctivity?

3.5. whethor ony lineor structures proposedlor dlverslon ordemolluon

;; *;;;;i*i,vt t"'g"t""oq tronsmission lines' roil line' pipeline'

conveyor. otc.)

3.8. wh6thor ony clossre or diversion ol existing tronsPorl routBs or

in rostructure due to prqecireooing to chdng€s ln trofiic movements?

3.7. whether ony closure or dlvorslon ol wotor bodl€s Present in proJect

iL ; ;6;nt ot *ott' 
"*rs€s 

po$ing through proisct oreo?

33. Whether ony dismontling ot 9*tiTli:t"ning 
or restorotion works or

ir"ro.*,lot'rorts (tong-terml short-term; r

3.9. whethar ony constructlon works for temporory use lor pioi€ct

octlviqP

3.to.whetherdnycutand{lllexcovotionspropossdloltheprolect

FoT SHREE TIRUPATI DEVELOPERS

&rV
Authorized Signatory
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octlvitl/?

3,11. Whether qny underground works including tunnelling?

3.12. Whether ony dradglng Invotved ln prorect?

3.13. Whether ony offshore structures lnvolved in projacf?

3-14. Whother ony hew rood. roll, seo, olrports, heltpod, etc. durlng
constructlon or operofi on?

3.15. Whether ony construction oI new lineor structures? (e.g.
tronsmlrsion lines, pipelines, 6tc,)

3.16. Wh6th6r ony Foclllties for storoge ot goods or row moteriols?

3.17. whether ony Focilities for long term/ pormonent houslng ot
operotionol workers/ stoft?

3.18. Whether qny tmpoundm€nt domming. cufuerting, reolignment or
othar chongas to th€ hydrology of hrst€rcourses or oquifers?

3,I9. Whother ony Streom crosslngg tamporory ond pormonent?

320. wheth€r ony lnflux ot psople to on oreo in either tempororily or yespermononily?

320.1. No. of people likoly to inllux to on oreo tempororily 200

3.20.2. No. ot p€opl€ llkely to influx to on orao pormonenfly 2590

3.20.3. Othsr inrormatior! if ony NIA

3.2I. Whether ony other intormotion would like to submit? No

Pollution Detoils

4. Releosa of pollutonts to Alr ond Mitigotion moosuros

4.1. Whether ony proboble ok pollutonts gonoroted?

No

Tronsport of row motoriot/products ru

42 oth6r Intormoilon,lf ony

4-3. c€nerotlon ol Nolse & vlbrotion ond mitlgotion meosures

4.31. whether ony probobre g'n€ration of Noiss ond vibrotion trom the
proposed prol6ct?

4.3.1.1. Sources ol Noise

4.3.1.2 Sourc€s of vibrotioa

4.3.1.3. o€tolls of blosting, It ony

4.3.I.4. Othor lnformotlon tf ony

rt 3.1.5. Whether any mlfigatton m€osures proposod lor Nols€ & Vlbrotlon?

4.3.I.5.1. Mltigotion meqsurcs proposed tor controt ot ,{olse

4.3.1.5.L Mitlgotlon m€osures proposed tor control o, vibrotion

Mitigot,on Mgo3sres

Adequote stock height

Acquirlng moterior trom the n.orest so.rce, covered tronsportotion o{ th€ moterior

Construction octMti€s ore completed ond the project is in operotion phose

Alr Pollution Sourc€

DG sets

Proboble pollutontg

PM, Cq SOX

Yes

Construction cEtMti€B

Construction octivitbs

none

none

Yes

FoT SHREE TIRUPATI DEVELOPERS

ermorir.O##
Site Shielding, heovy construction during doy time, proper mointenonce of
moch,n€ ond equiprnent

heovy construction during doy tims. prop€r mointenonce of mochine ond
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4.3,1-5.3. Other lntoJmotlon, lf ony

4.3,2. whethat ony proboble generqtion ot llght ond H€ot?

4.4. Dbchorga ol Pollutonts to woter ond mitEotion maosures

4.4.t. whsthet ony proboble wot€r Potlutonts g€neroted?

6.4.1.1. OngonlcPollutonts

4.4,1.2 horgontcPollutonts

4.4.I.3. Mlcro-orgonism

4,4.t.4. Sedlments

4.4.1.5' Heovy metols

4.4.1.8. otheB (sP,ctty)

4.5, ftoboblo sourcec of woter pollutont

A.

4.5,1. Datoils ot sources ot uvoter pollutlon

4.32. othor lnlormotlon' l'ony

Detoils ol rsuse / recycle of wosteuoter

Detolls

4.6. Quontity ol woste wotor ganorouon Per doy (KLD)

4.7. cluontlty ol trooted wotor proposod to use per aoy (xt'o)

4,8. Quontlty ol treoted wotet ploposod to dlschorgo outslde tho

premises (xto)

4.9. Furposo lor whlch trGoted woter ls proposed to use

4.lO. wheth€n lt 18 proPos6d to opt/ovoil common-off-site sewoge

;;:':t;;;, il t".rrt7tirr""t rreotmont Plont (cErP)'octlltv?

ntl wf,xt',er lt ls Proposcd to sotuP on-slto sswoge Traotmont Plont

lsre)/rfnuent rrgotment Plont (ETP) toclltty?

lllt.I. Whether IOO% of the woste wcttor generoted will b€ uooted?

4,lZ IYPg ot treotment Plontlolse

a.tg. erPlsrP CoPocitY

4.14. €TP/SP lechnologY

4.ts. whother the odequocy ot the sewos: TiTl::nt Plont (srP) of

EfiluontTreotrnsnt Ptont csrtitied by on indsPendent axPrt?

4,15.1. Detoilsthereot

*ia. *n** 
"ny 

othar mitigotion moosures Proposod?

417. whether Duot phrrnbtr€ Wr . m Fgf,Psod to b€ lmpl€mented?

A,U.t. Dotoitsthor€o{

none

NO

Y€S

Orgonic pdlutont8 generot€d from Constuction lobour during consttuction

ptrise ond residents cltring aperatlonol Flose

horgonlc pollutonts goneroted frorn Construction lobo'tr durirg

conltrrtion pf,ose drd residents duing operqtlonol phose

Mico orggnisfiis urlll be g€nerot€cl from Constnrction lobour durlng

"*.tt 
ition ptose ond residents during operotionol phose

sodirnents will be generoted lrom Construction lobo{'jr durlng constriJction

phc,6 ond resuents dullng opolotionol phose

none

none

Yes

Construction llbo(Jl during construction phas€ ond residents during

operotionol Phose

Construction octMties ore competed ond the Flroiect is in operotbn phose

aty, coPoclty

380

203

100

Ftushiilg gonorol woshing, londscoPingt woshing ond solor ponels

NO

Yes

Yes

STP

STP

NiA

EIP

344

STP

MBBR/Biologicoi

KTD

Yes

Presently it is checked by STP vendor" Loter it will be chocked ond certitied

by the olficirls ol RSPCB

NO

Yes

FOT SHREE TIRUPATI DEVELOPERS

sy
Authorized Signatory

N/A

ETP

r.rll
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9,tr.r, ut tofls tnerwr

4.I8. whether ony dlschorge of treoted effluant involved?

Woter Requirements

7. Ground woter lntersectlon ond wster conseruot&on maosures:

71. Whether ground woter toble int€rs€ction involved in the pnoJect
octlvltbs?

ZZ Arao cotegory from Groundwoter svoilobllity porspective?

7.3. whoth€r Rolntvoter horve$tlng proposod

7.3-1. copoclty of {odliths provlded

73.e Dsscrrptlon of locllltier pmvtded

7.43. Ooscrlptlon

7.3-4. Totol euontlty of woter raqrdrements met from woter horvesttngln
KLD

7.3.5. Storoge copoclty ot roln wote, horvosted ln cublc m€ters

7.4, Whother ony othor lrcter congervo$on nreoiures propos€d?

7.5. Whethsrthe ZLD is proposod?

7.5.1. Detalts ot ztD

8. Greenbelt

81. Areo proposed for green befi (in Ho)

82 rifldth ot gre n belt (in m) obrlg tho boundoryof th6 project or octivity

8.3. Psrcantogs o, the totol aroo coverod undea graen bolt

8,4, Dotolts of tho sp€cle$ proposad for ptdntsuon

8.5. No, ot tr6o iopllngs to be plontod

8.6. Fundr olbcotod tor plontotlon ln tokh3.

Woste Generotion

9' Producuon or wostes during construcilon or operotion or decommissioning

9.1- Whether ony generotlon ol solld wosto (domestlc wostes)? yas

Nomeofthewoste souree Mode otdlsposol

NO

ovef Exploited

Yes

98.96

4 roinwoter rechorge structure with copocity 24.?4 cu.m. aoch

4 roinwoter rachorge structure with copoc ky 2a.7a cu.m.eoch lo rechorge
ground woter

o

0

No

Yos

All treoted wostewoter is ilsed upto rnaximum possible extent

4.1424

?

14.33

Neem,Shishom,Asho&Aom,Silver Oot ond Amoltos

160

4

Mode of
Tronsport

orgonic wost€ is trootsd,n owc ond inorgonic woste honded over to
outhorized vendor Rood

Orgonic woste is treoted in owc ond inorgonic woste honded over to
outhorized vendor

Mode of Tronsport

Qty
(rpa)

Municipol solid Cornm€rciol
woste octivitbs

Municiool solid
wosre Domestic octivities

9.2. Wh6ther any generotion o, plostic woste?

Nsme of the wogte Source

Yes

aty(TPA) Mo.teotdt.posot

Pockoging woste domestic ond commerciol octivities 52.38 honded over to outhorized vendor

Whether ony generoUon of e-r,vosta?

Whother ony gonerotion of botteries woste?

TTRUPATI DEVELOPERS

4r
Authorized Signatory

9.3.

9.4.

2.19

567.21

o t tarh^ah^, 
^^r, ^^-^, .i^_

FoT SHREE

NO

Rood

49



Risk Assessment

lO. Whether ony rlsk ossocioted wlth Proj€ct ocdvities whk*l could olfoct humon haolth or tha environment -

I0.1. From oxplosions, cpitlages,llras otG hom storogo, hondlit€' use or

/-\Productlon d hozor&us substoncag?

lO.t.I. D€toilsthoroof

IO.Z Fromonyothercouses?

Io.3. could the Proiect b3 oftected by noturol disosterscousing

onvironmentol domoge (e.g. tloods, eorthquokes' lordsli{ces' cloudburst

etc)r

I0.4. Chcnges in occunonce ot dlseose or otlect diseose vectors (e'g'

insect orwoter bolne dleeosee)

10.5. could pro,ect odvorsely oflect the wollbolng ot peopl€ in pro'qct oreo

e.g. bychongk€ llving condlfions?

10.8. vulnerobh groupe ol peopla who could be odversdy altected by the

project e'g- ho3ptol Potientq childrent the eldertY etc'

^i10.7. 
Rlsk Monogemont Plon

t0.8' Whsthot ony $kely imPocts of the propos€d octivity on the cxisting

tocalitias odjocent to th€ ProPosed site due to gene{atio'n of dusl smoka'

odorous lumes or other hozordous goses?

9.5. whether ony generotion of Bio-medicol woste?

9.6. Whether ony gonerotion ol hozordous wostes (os per Hozordous

woste Monogement Rules)?

'9.7. whather ony generotion of construction or demolition wostes?

9.8. Wheth€r ony genarotlon ol other wostas?

9.9. whether ony ganerotion of surpus products?

9.1O, whether meosures for woste minimizotion proPosed?

9.lo.I. Detolls thereot

ll.l.t. Detoils there ol

Yeg

Reuss qnd recycling is Promoted

Yes

Ther€ is no hozordous substonce in proposed project However spent oil

IromDGsetsondtronslormersisgenerotedwhichisstoredinthesPentoi|
tonk or dispo6sd to octuol usors ot eormorked Ploces'

NO

NO

NO

No

NO

No

NO

,* Foctor3 which 3hould bo considerod (such os comequ.ntlol dsvelryment) whlch eould letrd to environm.ntol oftec{s or the pot.ntlol tor

cumulotlvs lmPocts wlth other oxlstlng or ponned sctlvhhs ln the locqllty

tt.l. whothor leod to devolopmont ot support$/e tocllltlos' onclllory

development or dev€loprnent stimulotcd by ths Proiectwhich could hove

impoci on the onYironment e.g': SuPportive ln'rostructure (roooq power Yes

supply, wost€ or wosto woter treotment stc'); houslng dev€lopment;

lndusirles in suppy choin ond dou'nstr€om; ony othar?

Ther€ moy be onclllory ond ossocioted supporting inlrostructurs

developments orlsing duo to the proposad proiect'

Il2 Whothor teod to otter-use ol th€ site, w'rlch could hove on lmPoct on 
No

ti" 
"nuiron*"nte 

(e.g. mine void. dump sltes' stc')

t1.3. whetritlfiEp$q+gffro.'bt'ldewlopmonts? No

11.4. Hcvo cumulotive ellects due to proximity to othor existing or Plonn€d No

projects wlth simllor ellscts?
v,l. tsnl-,r Xr..;r-,,;,,,i ; i'.

I1.5, wh€ther leod to qrowth ol olien 3p5clo3' l' onw

For sHREE TIRUPATI ,5p

Authorized Signatory

No

NO
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II.5, Wh€ther leod to growth o, ollsn sp€clos' It ony?

11.6. ls ther€ ony throot o, &e prolect to the blodlvorslty (tncludlng
disploctmont ot touno-both tsrrestrlql ond oqustlc ond ovi-rouno or
creotlon of bonl€,rs rortholr mov€m€nt)?

1I.7. Wllltho proposed proJoct h ony lvoy result ln tho obstruction ot o
vlew. scenic omenity or londgcops3?

I1,8. ls thers ony lmpoct on onthropdoglcol or crchoaologlcol sites or ony
lmportont sito footure in tho vlcinity of the proposed site hove b€€n
considered?

It,g. Wlll the propossd proroct result ln dny chonges to the dsmogrophtc
structu.e ol locol populotion?

ll,g.l. Detolls thor€ot

II.IO. Will tho project couso odverso ottact on locol communities,
dlsturbonce to socrad sites or other culturol vdtu6s?

Yes

The project is on operotbnol project which hove odded to the populotiofl of
tha locol oreo.

No

12. Building or Construction projects or Areo Dev€lopment projects ond Townships proposals

12.1. Moior Prorect Requiremont in tErms of the lond Ereo, built up oreo, greon belt porkirqg needs atc.

;;.'.;.

12.1.2_

t2.L3.

12.1.4.

12.I.5.

r2.1.6.

12.1J.

t2.I.8.

Number of porking Required

Moximum numb€r of floors

Totol number ot dw€lllng units

Proposed FAR

open nreo (sq. m)

Green belt Areo (sq. m)

Build up orao (sq. m)

Ground coverogG

12.1.9. SIP & Solld Woste Areo (sq. m)

12.1.10. Surfoc€ Porking Areo (sq. m)

I2.l.It. Unpovod lreo (sq. m)

I2.I.12. Poved Areo (sq. m)

l2:. Whether monogement ol droinog€ in ond oround site is proposed os
p6r tho CEntrol Public H€olth & Environm€nt Engin€ering Orgonlzotion
(CpHefo) Monuol on Storm woter Droinoge system.20lg to ovoid flooding
or woter logging?

12.2.1. Detoils thereol

I2.3. Detoils r€gording meosures ore tok€n to prevsnt the run-of{ trom
construction octivities polluting lond & oquiters? (cive dotoils ol quontitiGr
ond the meosures token to ovoid the odverse impocts)

12.4. lmpoct ol the lond uso chongos occurring due to th€ proposeC
proiect on tho rtlrE{f clu€ct-crlsllcr ol ths qres. jn post constructlon phose
on o long term

I2.5. wlll therE be ony slgnlflcont lond disturbonce rasulHng ln 6rosion,
subsidence ond instoblllty?

I2.5.1. Raosonsth6reot

Y6s

Ths run-ott hom roof'top, pov€d surfoces ond &rrdscoped surtocos ig
proporry chonnelized to the roin*wotgr horvesting sumps through efficient
storm wot6r n6twork. Th6 storrn-wotor droin hos be6n d€slgnod to eoter
the llow during peok intensity of roin

Et{ective meosures wos bdng odopted ot the tim€ of construction ora os
follows: l) storoge o, constructlon rnoteriol ot eormo*ed plocoswlth q
t€mporory shed ensuring thot ro leochote or spoiloge o, hnd occura 2) silt
fencing ot s€lacted locotion ocross the sita 3) stockpilEs in poxirnity to
existing or proposed droinoge lines ond storm wotar inlets 4) cbcrlng oll
mud ond dirt

the surtoca run-off is properly chonnelized to we[ connected storm yvoter
drolns dosigned on th€ bosis of peok intonsity of rolnfolt

No For SHREETIRUPATI DEVELOPERS

there wilt be no significont tond distriburion rs*,or#rdcsidencs
and instobility. Authorized Signatory

Exlting

397

s

546

2.17

3547:t

B'go
27248.23

257034

500

2400

ru/e

N/A

rrporrslon

N/A

NIA

N/A

N/A

N/A

NIA

N/A

N/A

N/A

N/A

H/r

N/n
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12.6. Whether soil eroslon control meosures p(oposed to contorm to best

monogsmant pr&ctices highlighted in the Notionol Building Coae (ltSC) ot

rndid,20l6?

12.6.I. Detolls thereol

Yes

Plontotion ond top soil utilizotion

12.7. 'Ersokup ol woter requlrement for vodous doily os€s

DallyUco

Drinking woter

Graen Bdt

Flushing

Dust Suppression

ooity quontity (rlo)

Burtng Construction

N/A

N/A

4

0

DurlngOporotlon

N/A

NIA

r23

0

Dolly use During constructlon During Operotion

cor woshing ond solor ponels

generol woshing

60

6

0

0

NO

For onergy Coris€ruoton design hos b€en tnode toklng oclvontog€ of doy
lbhting vvhorovet poGslbls to roduce the n6€d fot electric lights' Power

toctorlyill be mointoln€d orgund unity,

Y€S

ECBC

J-Foctor (Wmz.r)

Detolls

0

Remorks

will be subrnitted with tinol EIA EMP

solor H60t Gsin co€fficient

Vl$uol ttght Tronsmlttonce

12.12.2. Doy liEhting

Porometer

% usorul doyllght itlumlnonce (UDl)

Areo per floor (sq. m) uot rsqulrement during 90% of th€ yeor

Totol doylight oreo (sq. m) in Ouilding meoting UDI requir€ment during

90% of the yeor

Bullding Envelop€ seoling

IZl2.3. Root

Porqmetot

Rool ossembly U-loctor (wlm2 'r)

Climota Zone

12.12.4. Externol woll

Opoqu€

Climote zon6

Will be submitted with finsl E,A EMP

will be submittsd with tinol EIA EMP

0

o

will bs submitted with finol EIA EMP

Will be submitted with finol EIA EMP

Reriork!

will be submltted wlth rinol EIA EMP

will be submitt€d with finol EIA EMP

will b€ submitted with finol EIA EMP

R€nurt!

Will be submitt€d with finol EIA EMP

Will bo submmed with finol EIA EMP

Detoils

0

0

0

Detoi13

0

0

Will b€ subrnitted with finol EIA EMP

/A\

'2'8. 
Dotolls o' trotffc monogement ot the entry o "11::* ry:lT::Yl: Fury internotize porking gutded rrofnc wsy, speed restriction by instolotton

constructlon ond operoton phos6wlth compdrison to the pres€nt level ol 
of speed hump sepqroto entry ond exit etc.

trolflc

t2.9. whethcr buitdlngs or building complexcs hove o connected lood ot
lO0 kW or greotet or o controct damond ol I20 kVA or gr€oter ond ore

tntgndad to be used forcommerciol purposes.

tz.to. whot ls the Energy Perrormonce lndex (en) ot o bullding in kilowott-
hours per squore meter per yeor of the bullding ond meosures to minimlze

on€rgy consumption?

l2.ll. whethor complionca to the ECBC norms is qpplicobls?

l2.ll.l. whethar complbnceto

lalz D,etoil8 ior Energydliclency tevel

Bu[dtng enveloP

lil.lZl. Fen63trodon

Itrometor

0

0Moteriol

0
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12.12.5. Enorgy €tticiency in Thermol comfort systems ond conttols

12.12.6. Energy €tflcloncy ln tlghting ond Etectricol systems ond controls

t2.I3. Does the loyout ot stro€t$ & builrings moximize tfle pot€fltiol for sdor

energy devices? Substontlote with detolls.

12.14. whot extent the non-conv6rntbnol enatgy technologios ore utilized

lnthoov€rollenergyconsumptlon?Provldedetollsotthorenew(rbleenergy
tschnologios used

12.15, Whot oro the likely effec{s of the building octivity in oltering thg

mlcroctlmctes? Provds o celt-osse$mont on the llkoly lrpoct3 ol tho

proposed cmstructlon on cr€otbn of h6ot islond & Inverslon 6llectt?

12.18, whot p{ocoutlons & soioty m€osur€s oro proposed ogolnst fire

hozords? Furnlsh d€tolls ot omergancy plons

t2.l?. Detolls ot Hocs ovoiloble for tha propa (if ony)

0 will be submitted with tinolElA EMP

Possive solor cooling is incorporoted in the building design buildings ore

suitobly oriented for ensuring noturol vegetotion ond doy lightning, building

design ond envelope moy be optimized through sal€ction ot oppropriots

woll ond roof construction ond through odoptotion ol solor posslve

meosur6s

Automotic power compensoting multipls copocitor is Provided for

mointoining of overoge power toctor of 0 95 to hove eflective sovings in'

energy cost. All cobles sholl be d€roted to ovoid heoting during use this

olso indirectly reduces losses ond improves reliobility

stond olone feotures {or common orea lightning is used

total energy soving will be ochieved to moximum extent

Heot emission tlom the project con be from the,ollowing sources (t) geot

obsorbed ond rodioted trom the poved ond concrete structures (2)

lncreosed populouon tor o pottlculor stretch ot tond. (3) An or€o of obout

14.33% is under londscope which help in mitigoting heot islond effect'

Possive solor cooling is incorporoted

Essentiol tirs sol€ty meosur€s instolled into the building to ensure the sofety

o'thaoccupontswithinth€buildinginthseventof'ireo'otlreremergency
the entire building is designed os per NBC*20I6 ot lndio pertoining to fire

hozords

Enclosures

13. loyout ilan showing the components o{ the proiect ond gre€n belt

proposed; g€nerol locotion qnd sP€cific locotion of the proiect olong with

coordinotes

14. Conceptuol Plon for Buildlng ond constructlon prolect

I5. schemotic representotion ot the teosibility drowings which give

intormotion for EIA PurPose

I5. Additionol lnformotion

site plon.pdl

stte plon.pdt

pre leosibility reportPdf

S. NO.

I

2

3

4

5

6

7

s

I

IO

'n

t2

I3

FOT SHREE TIRUPATI

Undertoking

Document Nom€

Affidovit EC

Form I

CGWA Apdicqtion

DcF submission receipt

NABET Certificote

P.oject briet

Disclosure of consultont

From lA

Google map

Potto

Portnership deed

outhority letter

PP offidovit

REmork

Affidovit Ec

Forrn I

CGWA Applicotion

DCF submission receipt

NABET Certificot€

Project brief

Disclosule of consultont

From IA

Google mop

Potto

PortnershiP deed

outhority letter

PP olfidovft

frocumont

offidovit-ec.pdt

torm l.pdf

cgwo opplicotion'Pdf

dc, sut tnission receipt'Pdf

certiticot6- mocrocosm.Pdf

onnexure g -Proiect brief 'Pdf

disclosure of consultontPdf

lorm io.pdf

google rnop sho\,ving geogrophicol co'pdf

polto-comPtessed-Pdf

portnershiP deed.Pdf

outhority letter.Pdf

pp otfidovit.Pdl

16. lit I h€reby give undertoking thqt the dotq ond inlormotion given in the opplicqtion ond enclostx,os ore ttue-to be

l 
^m ^rr,^rA 

lhar il anrr na* a{ rho ala}n anel lnla.m^}i^^ id f^l '6'l '^ 
}ta {^|.6 A' hlcl6^.lin^ .+ d^r, al^^6 }h6 n,Ala^t !.,

R Volue

A
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I om cillore thot It Ony

lB.l. Nomo

found to be tclse or misleoding ot ony stoge, the poect will be reiected ond cleoronce given il

ord cost tn oddition to th6 qbov€, I hoorby giv6 undortoking thot no octivity/construction/exponsion hos

Rom Bobu Agon /ol

Authori2ed signotoryI6.2. Dasignotion

16.3. Compony

t6.jl. Address

Shree tirupoti dweloPers

6th Floor Apex moll lol Kothi Tonk Rood Joipur

7or SHREE TIRUPATI DB/ELOPEnS

e,.Y
Arrthorized SignatorY
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ffi!w
Rkwt

(qcrd ffi t{ €rqrqh rrrrul rl:I)
NO OBJECTTON CERTTFTCATE (NOC) FOR GROUND WATER ABSTRACTTON

ft..^oy-. -AT
qR?TI]r6R

qe sIfrdermq
qdgsnn,TAB-6rs
.fitfrnitqufu{Fr

d.frqrfrq-durtr+{ur
Govemment of lndia
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

6th Floor, Apex Mall, Lalkothi, Tonk Road, Jaipur, Sanganer, Jaipur, Rajasthan -
30201 5

Address of CGWB Regional ffice : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
- 302004

1. NOG No.: CGWA/NOC/|NF/OR|G/2024121033

3. Application No.: 2141197841RJ/lNFi2024

5. Project Status: Existing Project

7. Valid from: 29!86!2024

9. Ground Water Abstraction Permitted:

Saline Water Dewatering Total

m3/day m3/year m3/day m3lyear m3/day m3/year

171.W 62415.00171.@ 62415.00

i0. Detaiis of ground water abstraeiion iDewaiering struciures

Total Existing No.:l Total Proposed No.:2

Abstractionstructure*TTtt-TTT'TTttyTTT'
'OW- Dug Wen; DCts-6ug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mlne Pit;MPu-Mine Pumps

11. Ground Water Abstraction/Restoration Charges paid (Rs.):

Fresh Water

m'lday m3lyear

12. Environment Compensation (if applicable) paid (Rs.):

13. Number of Piezometers(Observation wells) to be No. of Piezometers
constructed/ mon itored & Monitoring mechanism.

*DWLR - Digital Water Level Recorder

Block: Ramgarh

Rajasthan

2. Date of lssuence 1112812024 12:02:30 PM

4. Category: Over Exploited
(GWRE 2023)

6. NOC Type: New

8 Va!!d un to: 28!0620?S

321309.00

0.00

Monitoring Mechanism

Manual DWLR** DWLR With Telemetrv

010

Project Name:

Project Address:

Village:

District:

Pin Code:

Communication Address:

Shree Tirupati Deveiopers

Khasra No.314 358, Samola, Alwar

Roopbas

Alwar

(Compliance Gonditions given overleaf)

This is an auto generated document & need not to be signed.

lE'l'1, EilfrFITREI{I€,ql;IfriE*g,;I{frRfi - 110011 / lElll, JamnegarEoussMansinghRord,NewDerhi-ll00tl
Phons (011) 233E3561 Far 23382051,23386743

Website: cgwa-nocgov.in

ffi
SAVE WATER - SAVE LIFE

Annexure - VII  
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Valldlty ofthis NOC shdl b€ subrect to compllanc. ofthe tolloulng condluons:

ilandaiory condltlm3:

inslalhtion shafi b€ communicat€d to lho CGWA wihin 30 dayr of grant of No Obi€ction Corlifcate.

2) Prcponents shall mndatorily get wettr flow meter €libEted lm an au$dized agency one in a year.

CGWA thrcugh w6b portal. D€tail€d guidelines ftr ms0udion of t iozmtq3 are given in Arnmre{l of he guideliro.

the wsD porlal.

and November) in core as wen as buffer zones of lhe mine.

6) ln c€se of mining rtroiect the fim shaff sbmil water qualty repo{t of mine discharge/ sepage from Govt. approved l.lABL ac6edited lab.

7) The firm shall report compliarEe of the NOC coflditions online in tlre 'r€bsite (H,r$#.cgura.noc.gsJ.in) within orle year from the date of issue of this NOC.

CGWA. Al such indusldes shall be required to redue their g@nd $/ater use by at least 20% orer the next three years through appfopaiate means.

g) Appli€tm ftr m€rEl Bn bs submittsd tilm fdn g) dayB b6fm lh€ eEr of NOC. Ground water wilhdEHl, if err, afer €)qiry of NOC shall be illegal & [able fa legal acfon as per provisims
{ Ea,;mm.rr ,Pd.d^n\ Ad ro4e.

structuro/disctrarg€ of eff,usE or any $ch mattsr as app{cau€.

Gemlomiltlmr:

1 2) Th6 prryflitr* ohGfl 5€d( p.ior poatfiir8icn ho?a CeatA fo. try ind,Bd66 h $rdrfirif d gro(Jr$,rdar **ae.r (morc thsl !h.i p€fif8d in HOC 61 60tcItc p€riod).

i3) Proponen6 shall insiEii r@f iop rain watd haruosiing in ihe pmis a per iire exisiing buikiing bye iam in ths p.emi$. '

thereupon.

1 5) ln €6e of indu8tri€s lhat ee lbly to @rtamlnato tE grnd fbr, no Eharge m€asurs stEl b€ taken up by ths fm insid€ the phrt prBmis. The rnof generated from the rodop shall be

stq€d and EJt to beneficial use by lhe fim.

16) Wherever feasible, requiremenl d water for gre€nbelt (hortirlfure) shall be met from req/ded / feated weste water.

mnstruct€d within 3 mmths of th6 issuance of NOC- Th6 lim shall also ssJm safe disposal ot saline r€sidue, if any.

1 8) Unsxpsled variations in inf,il of ground wal6r into lh€ min6 frit, if my, shall be reporied to the ffi€mad Regional Dir*tor, Csbd Grend Water B@rd .

19) Incaseo.rviolauoncfanyNOCcondiuors,heapplicantshaIbeliabletopaytFepenal0esaspersecilon16ofGuldelines.

m) This NOC dms not absolvo the pmpon€nts of their oblig8fion I reguimfft to obtain othar 6t&rtory end adminisfatvo dearares from appropriato authtritis.

merits and tak€ decisions independantly of the NOC.

22) ln case of change of meEhip, n6il ffi of th€ indcty wil h*e io apply fs incoporalim of nercry ctnr4es in the No Obi*lim CertifiGte with dGimniary p.@f within 60 days ol taking

over possession ot the Femises.

23) Thi6 NOC is b€ing i6sued wihout any prejudice to the dir6dions of th6 Hon'bb NcT/court orders in cas€s relatsd to ground water or any oth€r rdated matters.

wat6 abstraction ciarges/gmnd wat€r GioBtion ctlalges, shal uilfurue to regularly maintain attificial recfBrge silructuG.

25) kdudfue rftk* f Sk€ly fo f gfsrd rdt Faltlin s{. Ta|clirg. Staugt*s ttq}s, Dye, CiH*{:C/ Fd.srnic4 Cod rastsis, phmstical. dts heanbus mits stc. (s ps CFCE

list) need to undertake necess€ry well head protection measures to en$re prcvefllim d ground water pdlution as pet Annexure lll of the guidelines.

c$tardnatim cf suda@ wats-

29) TheNOCissuedis@nditional subiecttothemditimslMtimedinlhePublicnoti€datad27-01.2021 faifngwhidrpenalty/EC/enelbtionofNOCshallbeimPosedasthomseroybe.
30i ttrts $6C is isueo stdrjecr to the ianncs of txpst Apprslsd eomilee (EAC) (lt apdic6le).

have bm t*en as per dircdms of Hm'ble Supere C&n prwided in AnrerueMl of guk elin6 dated 24.0€.2020 in respect d ebandonedl failed BW(sy Tw(syPiezgrtdsl, if any. The PP is

PP and concehed dtning agency shalijointty be held responsibls and penal action as per e)dart Gwemment rul€ shall be taken.

(t{onromplianco of tho cohdltions montlonod above ir llkcly lo rorult ln tho cancallatlon ol l{OG and lEgal ac'tlon againtt tho prcgoflentJ

1E11, qrlr;FftEf\'g,CHRf€tg,T{frd - 110011 / 18/ll,Jamnagarllouse,MrnsinghRoad,NewDelhi-110011
Phone: (011) 23383561 tr'ex: 23382051, 23386743

Website: cgwa-noc.gov,in

qrfiTffd-fifiqqrd
SAVE WATER - S.{VE LIFE 56



CENTRAL GROUND WATER AUTHORITY
Department of Water Resources, River Development and Ganga Rejuvenation

N{inisbry of Jal Shal*i, Gort. of India

Receipt
(As per the MoJS guidelines dated24.W.2020 vide SO No. 3289(E) and amendments dated29.09.2023 vide SO No. 1509(E))

https: //cgu a-noc. gov.i4

Application No,: 2l4i1gt64iFu/rNt-.12u24 uate ot tssuence:1 1t26tzIt4

NAME Cf FirM: SHREE TIRUPATI DEVELOPERS 
12:02:30 PM

AppType Category: Residentialapaftment

Apptication Type: lnlrastruclure

PAN/GSTIN No. of Firm/lndividuat: AAFCM4B62Q /

1- Application Processing Fee

2. Grormd Water Ahstracfion charges

3. Ground Water Restoration charges

4' Environmental Compensation Charges (ECRGW) (Date From to ) Days-

5. Penalfy for non-Compliance of NOC conditions
Condition to be ryentioned

6. Adjustment Charges

7. Rebate

8. Charges for correction/modification in the existing issued No Objection Certificate

^ 
lt- h---,-:-^:^-\).lIl.. uESt l lPl.lul I

10000.00

0

321309.00

110000.00

(i)

(ii )

(iil)

(iv)

(v)

(vi)

Change in User lD

Change in firm Name

Extenslon of No ObJectlon Cerilflcate

lssuance of duplicate No Objection Certificate

lssuance of conigendum to No Objection Certificate

Any other items/conection etc.

Rate

Rs.5000

Rs. 5000

Rs. 5000

Rs.5000

Rs.5000

This is an system generated invoice, hence, does not require ink signed.

Term and conditions:

i. All disputes are subject to Delhi Jurisdiction.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

1Ul1, ElTltrff{6rAg,qfcRiE*g,;T{ANfr - lr001l , lE/ll, Jrmugarrrouse,Mrtr$itrghRord,NewDethi-llo0lt
Phone: (01 1) 23383561 Fax: 233821)51, 233867 43

Website: cgwa-nocgov.in

ffi
SAVE WATER. SAVE LIFE
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Factual report as sought by the Hon'ble National Green Tiibunal, central Zone, Bhopal

order dated 2l-ol-2025, in original Apptication No. 17512024, Haider Ali vs. The

Director/Chairman, Manglam BDL & Ors.

Project Name: lWs Mangalam,s Rambagh (lWs Rambagh Developers), Jaipur Delhi
Highway Village - Hamjapur abd dugheda, Tehsil - Behror, District _ Kotputti _
Behror, Rajasthan

S.No Information Details

I Total build up area of

the project separately

with total area

As per the Project details submitted by the project

Proponent in letter dated 15.02.2025

Totsl built-up area: NIL
The total area of the ResidentiaUPlotted Township

project is: 302,939.61Sqm (30 Hectare)

(A copy of the letter dated 15.02.2025 is enclosed and

marked as annexure 'A')
(A copy ofthe layout plan order dated 30112/2020, duly

approved by BIDA, is enclosed and marked as Annexure

'8',).

2. Year of starting of the

project

As per the Project details submitted by the Project

Proponent: 2021

(As per the details provided in the letter dated

ts/o2/202s)

3. Year of the completion

ofthe proiect

As per the BIDA letter dated 0210112024, the intemal

development work is completed up to 60%, and

according to the project proponent, the completion of

development work would require an additional 5-6

months. (A copy of the BIDA letter is enclosed and

marked as Annexure 'C').

4. Consent conditions The State Pollution Control Board has granted the

Consent to Establish to the project vide order dated

10/0112025, with stipulated conditions. (A copy of the

Consent to Establish is enclosed and marked as

Annexure'D').
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, an Environmental

Clearance (EC) is required for Category 8(b) Township

and Area Development projects with a plot area > 50 ha

or a built-up area &gt;150,000'00 sq' m' Since this

project has a total plotted area of 302,939'61Sqm (30'29

ha), it does not fall under the requirement of EC'

Requirement of EC and

as whether EC has been

obtained from the

competent authoritY

ority (GGWA) granted

the NOC to the project vide order dated 2911112024' (A

copy of the NOC from CGWA is enclosed and marked as

Annexure E').

NOC from the CGWA

!

59



I 
\ 

M/S RAMBAGH DEVELOPERS 
6th• Floor, Apex Mall, Lal Kathi, Tonk Road, Jaipur, Tehsil &District - Jaipur, 

Rajasthan, 302015, 
- ---- - --------------------- - -

Registered Post/E-Mail 

Date - 15/02/2025 
To, 
Regional officer, 
Rajasthan State Pollution Control Board, 
D - Block, Ambedkar Nagar, Alwar. 301001. 
Telephone - 01442980531 
E-mail - ro.alwar(w,gmail.com 

In Reference to: Residential/ Plotted township Rambagh Developers. 
Subject - Reply of Letter of RSPCB, Regional office, Alwar dated 
13.02.2025. 

Sir, 
In respect of Letter dated 13.02.2025 of Rajasthan State Pollution Control 
Board, Alwar, sought information pertaining to our township/area development 
project Manglam's Rambagh located on Jaipur Delhi Highway, Village -Hamjapur 
and Dugheda, Tehsil - Behror, District - kotputli - Behror, Rajasthan on following 
points the answ_e_r---:-t-o-=--w...-h ...... ic--,h,.......1..,.-,.sprovided below along with the supporting 
documents attached as Annexures with this reply letter. 

i) Total build up area of the project separately with total area. 
The total Built - up Area is NIL since it is a plotted township and the 
total Area of the Residential/Plotted Township Project is 302939.61 
square metres. 
The copy o( the Approved Map is ·annexed as "Annexure 1 ". 

ii) Year of the starting of the project. . 
The Plotted project/ township development started in the year 2021. 
The copy of the Approved Maps is enclosed. 

iii) Year of the completion of the project. 
The Plotted project/Residential township is currently under 
development and will be completed in the next 5-6 months. 

iv) Consent Conditions 
In this project we have obtained Consent to Establish under Section 
25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and 
under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981. 
Thee copy of which is enclosed here 

v) Requirement of EC and as to whether EC has been obtained from 
the competent authority. 

1 

Annexure - A

60



M/S RAMBAGH DEV~LOPE~S. . . 
6

th, Floor, Apex Mall, Lal Kothi, Tonk Road, Jaipur, Tehsll &District- Jaipur, 
Rajasthan, 302015, 

vi) 

EC is not applicable to this project. 
NOC from the CGWA. 
That the No Objection Certificate for Ground Water Abstraction was 
obtained from Government of India Ministry of Jal Shakti Department 
of Water Resources, River Development & Ganga Rejuvenation Centrai' 
Ground Water authority on 29/11/2024. A copy of NOC dated 
29.11.2024 is attached 

·ncerely 

/ 

· Authorized 1gnatory 
Rambagh Developers 
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








 









 





            






             

             

              

                

           

           

               

            





             
           




             

          







  

                
              




              
              
                




Annexure - D
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








 









 

              




















 





 

             




 






 






 






              

          

          




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






 









 

 

 

 

 

 

 

 

 

             
       




               
         
            




             
           
           
              




            
         




               
         




            
          





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








 









 

        
          
            




              
            
            

              




           




           
             
            




          




           
         




              




              
            




            
              




             
              




            
          




            
           





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








 









 

             
            




              




              




           
            




          
          




             
         
             




           
            




            
       
         
        




            
            
            
           




            
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


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Government of India 
Ministry of Jal Shakti 

73 

Department of Water Reso_urces, 
River Development & Ganga Rejuvenation 

Central Ground Water Authority 

(~ ~ct>,'4'1 ~ 3FtiQRI \,14,4101 ~ 
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION 

Project Name: Manglams Rambagh 
...... . . - . -~-· ''"'' ~ - - ... _,. 

Project Address: Village- Hamjapur And Dugheda, Tehsil-behror, Alwar 

Village: 

District: 

- -·- ____ ...__ "- ·-- ___ .,. ---w • .,,, ••. - ,.. ____ -- - •• 

, Hamjapur Block: 'Behror 
• - • --- - ·-1 •• - •• •• • --·--·-- r··- -- - -+;:;:--..., - ··-- . 

Alwar • State: ,Rajasthan 

Pin Code: 

Communication Address: ;6th Floor, Apex Mall, Lalkothi, Tonk Road, Jaipur, Sanganer, Jaipur, Rajasthan -
'302015 

-- - - ·- - -- ·-"<t---""" • ____ ,,__......., -· --._.,,....,_,_ ..... ,_, ....... '<' ............. , ............. --~ • • • 

Address of CGWB Regional Office : • Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur, 
Rajasthan - 302004 , 

1,· ~ • 

;cGWA/NOC/INF/ORIG/2024/21039 !2. ;Date of lssuence , 11/29/2024 10:25:25 AM 
,.,._., .. _ .,._ ,.._ -• ,.,,., ,, ...... --.-..-~ ,_..,.. ,.,.., _,_......,..w,,. ,,... __ ,. \ '"''"''"" -~"'-"" • "" w••-

1. NOC No.: 

3. Application No.: 21-4/19738/RJ/INF/2024 ·4. ·category: Over Exploited 

+--. _ _ _ _ _ _ ------·--·--- _ ... ___ , _ ... (GWRE 2023) 
5. Project Status: New Project 6. NOC Type: 1New 

7. Valid from: 29/11/2024 , 8. Valid up to: ,28/11/2026 

9. Ground Water Abstraction Permitted: 
- - ·----. -- --- --~·•-·- .,.,_ "''1 - -··-- __________ ..,...,., --

Fresh Water Saline Water ' Dewatering Total 

m3/day m3/year 
' -

19.30 7044.50 

m3
/ day . r m3/year l m3

/ day j m3/year 
- "',"' _:.:.. ~--~-.- ....... ,.,._ f -- ......... .,,,, 

m3/day 

19.30 

m3 /year 

7044.50 
- ._.., ____ .,. - ..... - - ____ ! __ 

10. Details of ground water abstraction /Dewatering structures 
- ,.,,. - -

Total Existing No.:0 Total Proposed No.:0 
- ---- - - ow : -Dcs -; Bw r rwi MP- : - ~ -- ..... _ 

MPu DW l DCB BW rw· MP 
"' -- .... - - . ... - ~ -

*OW- Dug Well; DC~-DU§1_::_C~~-Bo~e Well'. ~~-~o~e W:~I; ~.=_Tube ~:II; ~P-M_in~ ~it;MPu-!'Ai~E: Pu_m~~- _ 

11. Ground Water Abstraction/Restoration Charges paid (Rs.): 
...... J ..,~ - -

12. Environment Compensation (if applicable) paid (Rs.): 

13. Number of Piezometers(Observation wells) to be 
constructed/ monitored & Monitoring mechanism. 

No. of Piezometers , 

42267.00 

0.00 

Monitoring Mechanism 

MPu 

t 
t 

W• _ t ~-31nual ; DWLR** DWLR With Telemetry 
·•owLR - Digital Water Level Recorder 1 1 0 0 

(Compliance Conditions given overleaf) 

This is an auto generated document & need not to be signed. 

18/11, Glll-l-1•I-( ~. I-U-1Rit,; m, -.:it~ - JIOOII / 18/11, Jamnagar House, Mansingh Road, Ne" Delhi-1 IOOI I 

Phone: (OJ I) 23383561 Fax: 23382051, 23386743 
Website: cgwa-noc.gov.in 

Mang lam Build Developers ltd. 

Annexure - E
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Validity of this NOC shall be subject to compliance of the following conditions: 
74 

Mandatory conditions: . . . . 
. mandala for all users seeking No Objection Certlflcate and intimalion regarding their 

1) Installation of tamper proof d1g1tal water flow meter with telemetry on all the abstractJon structure(s) shall be ry 
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate. 

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year. 
. Section 14 of Guidelines. Water level data shall be made available to 

3) Construction of purpose-built observabon wells (piezometers) for ground water level monitonng shall be mandat~ry as per 
CGWA through web portal. Detailed guidelines for construction of piezometers are given In Annexure-11 of the guidelines. 

b lls/ tube wells / dug wells shall be collected during April/May every year 
4) Proponents shall monitor quality of ground water fro111 the abstraction structure(s) once in a year. Water ~a.mples from ore we d t Water quality data shall be made available lo CGWA through 
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pest1c1des/ organic compoun s e c. 
the web portal. 

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, AuguSt 

and November) in core as well as buffer zones of the mine. 

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab. 

7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC. 

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to 
CGWA. All such industries shall be required to reduce their ground waler use by al least 20% over the next three years through appropriate means. 

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions 
of Environment (Protection) Act, 1986. 

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation 
structure/discharge of effluents or any such matter as applicable. 

General conditions: 

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA). 

12) The proponent shall seek prior perm1ss1on from CGWA for any increase in quantum of groundwater abstraction (more than that permitted In NOC for specific period). 

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise. 

14 l The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising 
thereupon. 

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be 
stored and put to beneficial use by the firm. 

16) 'M"lerever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water; • 

17) 'M"lerever the NOC 1s for abstraction of saline water and the existing wells (s) is /are yielding fresh water. the same shall be sealed and new tubewell(s) tapping saline water zone shall be 
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.· , 

18) Unexpected variations in inflow of ground water into the mine pit. if any, shall be reported to the concerned Regional Director, Central Ground Water Board. 

19) In case of violation of any NOC conditions. the applicant shall be liable to pay the penalties as per Sectio~_ 16 of Guidelines. 

20) This NOC does not absolve the proponents of their obligation I requirement to obtain other statu'tory and ad~1nistrative dearances from appropnate authorities. 
-~, , 

21) The issue of this NOC does not imply that other statutory I administrative clearances shall be granted,fo the project by the concerned authorities. Such authorities would consider the project on 
merits and take decisions independently of the NOC. _ , , -, 

22) In case of change of ownership, new owner of the industry will have to apply for inc_orporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking 
over possession of the premises. 

23) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to ground water or any other related matters. 

24) Proponents, who have installed/constructed artificial recharge structures i!1 compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground 
waler abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures. 

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries. pharmaceutical, other hazardous units etc. (as per CPCE 
list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure·III of the guidelines. 

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects. 

27) In case of infrastructure projects, paved/parking ar~a mus~_be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting. 

28) In case of coal and other base metal mining projects, 1he project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid 
contamination of surface water. 

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be. 
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable). 
31) In the self-compliance report. the PP shaU.,submit details of Drilling Agency/ Agencies, which has/ have constructed BW(s)/ TW(s) along with undertaking to the effect that all necessary measures 
have been taken as per directions of Hon'ble Supreme Court provided in Annexure-VII of guidelines dated 24.09.2020 in respect of abandoned/ failed BW(s)I TW(s)/Piezometer(s), ii any. The PP is 
advised to engage registered drifting agency/ agencies. In the event of any mishap/ unfortunate incident due to negligence in taking measures for prevention of accident due to falling in Bore Well. both 
pp and concerned drilling agency shall jointly be held responsible and penal action as per extant Government rules shall be taken. 

(Non-compliance of the condi!lons mentioned above Is llkely to result In the cancellation of NOC and legal action against the proponent.) 

18/11, GIIJ.H•i'( ~. IH-=tfli6 m, '-=tt ~ - 110011 / 18/11, Jamnagar llousc. Mansingh Road, New Delhi-110011 

Phone: (011)23383561 Fax:23382051,23386743 
Website: cgwa-noc.gov.in Manglam Build Developers Ltd. 

iiFfi~-~iin) 
SAVE WATf.R - SAVE LI FE ~ TRUE COPY 

Authorized Signatory 
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CENTRAL GROUNDWATER AUTHORITY 
Department of Water Resources, River Development and Ganga Rejuvenation 

Ministry of Jal Shakti, Govt. of India 

Receipt 
(As per the MoJS guidelines dated 24.09.2020 vidc SO No. 3289(E) and amendments dated 29.09.2023 vide SO No. I 509(E)) 

hllp~:.'.'cgwa-nor .1;:ov .in 

---
Application No,: 21-4/19738/RJ/INF/2024 

MANGLAMS RAMBAGH 

Date of lssuence: 11/29/2024 
10:25:25 AM 

Name of Firm: 
• - - -· - --- ..,..- --·· - . -

Residential plotted colony : App Type Category: 

Application Type: Infrastructure 
--1 

PAN/GSTIN No. of Firm/Individual: 
1
AA VFR9969C I 

rs:~,..,."' _.f ___ __...; ... ,, 

1. Application Processing Fee 
- -----·---·------

2. Ground Water Abstraction charges 

3. Ground Water Restoration charges 

4• Environmental Compensation Charges (ECRGW) (Date From to) Days-
- .. ,. h - N. 

5. Penalty for non-Compliance of NOC conditions 
Condition to be mentioned 

6. ,Adjustment Charges 

7. Rebate 

8. Charges for correction/modification in the existing issued No Objection Certificate 

S.No. Description 

(i) 

(ii) 

Change in User ID 

Change in firm Name 

(iii) Extension of No Objection Certificate 

(iv) , Issuance of duplicate No Objection Certificate 

Rate 

Rs.5000 

Rs. 5000 

Rs. 5000 

Rs. 5000 

(v) , Issuance of corrigendum to No Objection Certificate Rs. 5000 
- - . - - ,.._ 

(vi) Any other items/correction etc. 

This is an system generated invoice, hence, does not require ink signed. 

Term and conditions: 

i. All disputes are subject to Delhi Jurisdiction. 
ii. Any complaint in regard to the rates will not be entertained. 

0 

42267.00 

10000.00 
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Member-Secretary 
CGWA, New Delhi 

18/11, Gii¥HII~ ~. ¥U-1Jli(; m, ';f{~ - 110011 / 18/11, J:1mnagar Housl', Mansingh Road, New Dl'lhi-110011 
Phone: (011) 23383561 Fax: 23382051, 23386743 

Website: cgwa-noc.gov.in Mang lam Build Developers Ltd. 
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